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Report of Central Pollution Control Board in compliance of Hon’ble NGT order
dated 08/10/2021 in the matter of M.A No. 67/2021 & I.A No. 179/2021 in O.A

No. 40/2021

1. Background:

The matter related to impact on health of workers, fire/explosion, hazard in Common
Hazardous Waste Treatment, Storage and Disposal Facility (CHWTSDF) (M/s Gujrat
Environ Protection (Haryana) Pvt. Ltd. (GEPIL)), due to High Tension Electrical
Transmission lines erected by M/s Power Grid Corporation of India Limited (PGCIL) in
the “No Development Buffer zone” was raised before the Hon’ble NGT, Principal Bench,
New Delhi in the matter of O.A No. 40/2021 titled as M/s Gujarat Enviro Protection &
Infrastructure Haryana (Pvt.) Ltd. Vs. M/s Power Grid Corporation of India Ltd. & Ors.
The matter was disposed of by Hon’ble NGT vide its orders dated 19/02/2021 in view of
no tangible material to substantiate the plea raised in the application. Thereafter, the
applicant approached Hon’ble Supreme Court in the matter of Civil Appeal No. 4475/
2021 against the aforesaid order of the Hon’ble NGT, wherein Hon’ble NGT has been
directed to remand a fresh decision in the said matter.

Accordingly, the said matter was again placed before Hon’ble NGT as M.A. No. 67/2021
& [LA. No. 179/2021 In Original Application No. 40/2021 wherein Hon’ble NGT vide its
orders dated 08/10/2021 directed that “CPCB may constitute an Expert Committee to
examine the issue whether high tension lines in proximity of the TSDF facility will be
permissible and viable in view of relied upon guidelines and Rules or otherwise”. A copy
of the said order is appended at Annexure-I.

2. Action Taken by Central Pollution Control Board:

In order to identify the grievances of M/s GEPIL and response of M /s PGCIL on the same,
CPCB alonwith officials from Haryana State Pollution Control Board conducted two
meetings separately with the parties i.e. M/s GEPIL and M/s PGCIL on 10/12/2021 and
30/12/2021 respectively.

a. Meeting with M/s GEPIL: During the meeting on 10/12/2021, GEPIL has
informed that (i) the said site was notified by Government of Haryana in 1997 for
waste disposal; (ii) GEPIL has entered into agreement with Haryana
Environmental Management Society (HEMS) on 30/08/2005 for development of
TSDF; (iii) GEPIL has obtained possession of the site on 19/06/2006 and the
facility was established on 29/06/2009.

Representatives of GEPIL raised their concerns w.r.t. (i) Safety of workers during
operation & closure of landfill; (ii) Capacity reduction of Landfill due to height
constraint & (iii) Violation of Buffer zone criteria as mentioned in the CPCB
guidelines on Buffer Zone Around Waste Processing and Disposal Facilities, 2017.

It was also informed that Technology Information Forecasting and Assessment
Council (TIFAC), Environmental Research Centre has been engaged to study the
impact of the High Transmission electric overhead line on the Secure Landfill
(SLF).

CPCB informed that the above Guidelines on Buffer Zone Around Waste
Processing and Disposal Facilities, 2017 referred in the application are related to
Solid Waste Management Facilities and is not applicable for Common Hazardous
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ii.

Waste TSDF. There are separate Buffer zone requirements stipulated under the
Guidelines on “Criteria on Hazardous Waste Landfill”.

Further, GEPIL & Haryana SPCB were requested to provide documents on
Environmental Clearance; Consent to Establish (CTE); initial Consent to Operate
(CTO); design and layout approvals granted by HSPCB; Report of TIFAC, etc.
However, only TIFAC report, authorizations, latest CTO, Agreement between M/s
GEPIL & Haryana Environment Management Society and project report on TSDF
facility were provided., Other documents related to impact & Risk assessment
study, information related impact on health of workers and documents related to
High Court order were sought. Subsequently, letter issued by Municipal
Corporation Faridabad regarding land lease was also provided.

The GEPIL failed to provide the relevant documents (i.e. initial CTE & CTO issued
by HSPCB for TSDF, Environmental Impact Study, Site and Design layout
approved by HSPCB and outcome of Hon’ble High Court of Haryana & Punjab
orders in the matter of WP (C) No. 12312/2006) even after extension of timeline
for submission of documents.

Based on the documents submitted, compliance of various regulatory provisions
related to setting up and operation of common HW TSDF is summarised below:

i. Environmental Clearance: As per the prevailing regulations under
Environmental Impact Assessment (EIA) Notification dated 14/09/2006,
the common hazardous waste Treatment, Storage and Disposal facility are
required to obtain the Environmental Clearance (EC) from the concerned
agency.

The said requirement of EC was not applicable as per EIA Notification
1994, the same was added in 2006. In this regard, MoEF&CC vide its O.M
dated 21/11/2006 had clarified that for projects which were not covered
under EIA Notification 1994 and now require the same under EIA
Notification 2006 have to follow the guidelines which states that “ii. Such
Projects for which NOCs issued before 14t September, 2006 will not be
required to take Environmental Clearance under the EIA Notification, 2006”.
A copy the said O.M is appended at Annexure-IIL.

In view of the above, M/s GEPIL was requested to provide copy of the
Consent to Establish granted by HSPCB for establishment of Hazardous
Waste Treatment, Storage and Disposal facility. However, the documents
could not be provided by GEPIL/HSPCB. M/s GEPIL has provided copy of
first Authorization issued under the HWM Rules, 1989 on 08/08/2005.

Environmental Impact Assessment & Site notification:

M/s GEPIL obtained the possession of land in 2006. During the setting up of
the TSDF, Hazardous Wastes (Management and Handling) (HWM) Rules, 1989
(as amended till 2003) were prevailing. As per the Rule 8 of the said HWM
Rules, 1989 mandated conduction of EIA study & Public Hearing followed by
site notification. Relevant portion of the said Rule provisions are reproduced
below:
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“(3) The operator of a facility, occupier or any association of occupiers shall
undertake an environmental impact assessment (EIA) of the selected site(s) and
shall submit the EIA report to the State Pollution Control Board or Committee.

(4) The State Pollution Control Board or Committee shall on being satisfied with
the EIA report, cause a public notice for conducting a public hearing as per the
procedure contained in the Environment Impact Assessment Notification, 1994
published vide S.O. 60(E) dated the 27th January, 1994 as amended from time
to time.

(5) The State Pollution Control Board or Committee shall forward to the State
Government or Union territory Administration, as the case may be the project
report including EIA report and details of public hearing along with its
recommendations within a period of 30 days from the last date of public
hearing.

(6) The State Government shall complete the assessment within a period of
thirty days from the date of receipt of the documents mentioned in sub-rule (5)
and convey the decision of its approval of site(s) or otherwise within 30 days
thereafter to the concerned operator of the facility, occupier or any association
of occupiers.

(7) After approval of the site or sites, the State Government shall acquire the
site(s) or inform the occupier or any operator of facility, or any association of
occupiers to acquire the site(s) for setting up the facility for treatment, storage
and disposal of hazardous wastes. The State Government shall simultaneously
notify such sites(s). The State Government shall also compile and publish
periodically an inventory of such hazardous wastes disposal sites and
facilities;”

HSPCB vide its letter dated 08/08/2005 granted authorization to operate a
facility for collection, reception, treatment, storage, transport and disposal of
hazardous waste on the premises located in village Pali, Faridabad, Haryana.
The said authorization also lay down aforesaid conditions along with special
conditions to carryout Environmental Impact Analysis & Risk Assessment
Study. A copy of Authorization granted by HSPCB on 08/08/2005 is
appended at Annexure-III.

Further, the issue of land allotment of 31 acers on which present TSDF has
been developed was placed before Hon’ble High Court of Punjab & Haryana
in the matter CWP No. 12312 of 2006. In the said matter, it was recorded that
the said 31 acers (12 hectares) were part of 02 mining queries of 244 hectares.
Hon’ble High Court in its orders dated 30/11/2007 also recorded that:

i.  The site was notified by Environment Department, State of Haryana on
May 27, 1997. In the said notification it has been written that “Whereas
an environment impact study was undertaken for identifying a site as
Waste Disposal Site for Faridabad Area”, however, no such study
report was placed before Hon’ble High Court.

ii. An environment assessment report related to selection of hazardous
waste disposal sites in Faridabad was prepared by the National
Productivity Council (Environment Division) in September, 1998.
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iii.

iii. The prevailing rules required the Environmental Impact Study to
precede the notification and not the other way around.

iv. No public notice was issued for public hearing, the assessment of the
Government on the basis of the environment impact study and the
details of public hearing was not done, approval of the Government
was not taken for the setting up of TSDF, approval was only for a waste
disposal site. Quite obviously the notification of 1997 was on the basis
of the rules as originally drafted but not on the basis of the amended
rules as they stand.

The Hon’ble High Court vide its aforesaid order quashed the Land
notification of TSDF in violation of the Hazardous Wastes (Management
and Handling) Rules, 1989 and land lease deed of April 19, 2005 was also
quashed. A copy of said order of Hon’ble High Court of Punjab & Haryana
is appended at Annexure-IV.

It is pertinent to mention that Hon’ble Supreme Court of India vide its
orders dated 31/03/2008 in the matter of SLP 5131 of 2008 put an interim
stay on the aforesaid order of Hon’ble High Court of Punjab & Haryana till
further orders. The said order is appended as Annexure-V. The said matter
is pending before Hon’ble Supreme Court.

Design & setting up of disposal facility: As per Rule 8A of HWM Rules
1989 (as amended in 2000) “The occupier, any association or operator, shall
before setting up a disposal facility get the design and the layout of the
facility approved by the State Pollution Control Board;”

The authorization issued to the unit in 2005 & 2006 also lays down the
aforesaid condition. No document w.r.t aforesaid approval has been
provided by GEPIL/HSPCB.

M/s GEPIL has provided a copy of the Project Report of Integrated Common
Hazardous Waste Management Facility. The said project report outlines
the capacity of the landfill (calculated with height till 06-08 meters) and
plan for development of the same. The proposed landfill capacity under the
said report is tabulated below:

Landfill Cell Location of Pit Volume Maximum
Achievable
Cell -1 Below Ground 2.5 Lakh m3
Above Ground 2.0 Lakh ms3
Cell -2 Below Ground 4.10 Lakh m3
Above Ground 3.60 Lakh m3
Total 12.20 Lakh m3

In Phase-1 only cell 1A (part of Cell 1) having underground capacity of 1.0
lakh m3 was proposed to be developed. A copy of relevant portion of said
Project Proposal report is appended at Annexure-VI. As per information
submitted by the units about 123786 MT of Hazardous Waste has been
disposed of in the Landfill till 31/03/2022.
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iv.

The estimated capacity of the landfill cells 1 & 2 were mentioned in the
Project Report provided by GEPIL. However, approval of the proposed
landfill cell from HSPCB has not been provided.

No development Buffer Zone: As per section 2(e) of CPCB guidelines
“Criteria for Hazardous Waste Landfill” 2001, “A zone of 500 meters around
a landfill boundary should be declared a no-development buffer zone after
landfill location is finalised”. The applicant has also referred to the violation
of Buffer zone criteria, however, instead of above buffer zone criteria, M/
GEPIL has referred the buffer zone criteria applicable on the Solid Waste
Management Facilities.

The said buffer zone in case of Common HW TSDF is required to be notified
before development of the disposal facility as a preventive measure to
safeguard the health of humans & environment from any possible impact
from the TSDF. HSPCB and GEPIL (Haryana) have not provided any
document related to notification of “No Development Buffer Zone” as per
aforesaid CPCB guidelines.

Authorization & Consent: As per the Water (Prevention & Control of
Pollution) Act, 1974; Air (Prevention & Control of Pollution) Act, 1981 the
said facility have to obtain Consent to Establish and Consent to Operate.
The facility has provided copy of latest CTO issues by HSPCB and GEPIL
has informed that in 2005 HSPCB used to issue combined CTE & CTO.
However, copy of CTE & initial CTO has not been provided to CPCB.

Further, under the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules, 2016 (earlier Hazardous Wastes
(Management and Handling) 1989, as amended) the unit has to obtain
Authorization for collection, treatment, storage, transportation and
disposal of Hazardous waste. The unit has provided copy of 1st
Authorization issued in 2005 as well as latest authorization issued by
HSPCB on 07/08/2021 with validity upto 30/09/2026. A copy of latest
authorization and CTO issued by HSPCB is appended at Annexure-VII.

Meeting with PGCIL: During the meeting, PGCIL submitted the procedures
adopted for establishment of high-tension electricity transmission lines and
submission made against the issues raised by GEPIL. The following major
submissions were made by PGCIL:

ii.

PGCIL had issued a Public Notice in 02 Newspapers (i.e. Times of India &
Punjab Kesari) 04/07/2015 for any objection/comments on the erection
of the transmission lines which are in question under this matter at the
proposal stage. However, no Comment/Objection was received by PGCIL.
A copy of public notice issued is appended at Annexure-VIII.

PGCIL has obtained NOC/permissions from Airport Authority of India;
Competent Authority, Govt. of NCT of Delhi; Regional Offices of MoOEF&CC.
A copy of approvals is appended at Annexure-IX.
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iii.  PGCIL has obtained the permission for energization of the lines on
08/10/2018 from Central Electricity Authority (CEA). A copy of said CEA
approval is appended at Annexure-X.

iv.  PGCIL has submitted that the transmission lines are designed and
constructed in such a way that the total length of transmission lines is
minimum, and exposure to residential and important installations is kept
minimum safeguarding the public health.

v.  Asper CEA (Measures relating to Safety and Electricity Supply) a minimum
ground clearance of 8.84 meters have to be maintained in case of 400 KV
transmission lines.

Vi. Various studies have been carried out in India and Globally, however, no
study has directly linked the EMF with any ill effect on humans. Further,
in order to ensure safety of general public from any possible ill effects
Guidelines of International Commission on Non-lonizing Radiation
Protection (ICNIRP) are being followed in India which limits the Electric
field upto SKV/m and Magnetic Field at 200 uT for general public.

vii. GEPIL has approached PGCIL in 2018 when the construction was in
advance stage and making any changes at that point of time was not
possible.

viii.  Shifting of any one tower will have cascading effect on the positions of
multiple towers on either side.

ix.  GEPIL has approached various Hon’ble Courts and Hon’ble Tribunal and
the submission of the GEPIL w.r.t height of landfill has been inconsistent.
Before Hon’ble NGT in the Original Application No. 40/2021, the unit has
submitted that the final height of landfill will be 5 meters above ground
level. However, in the I.A filled in the said matter, GEPIL has modified its
submission informing that present height of landfill is 6.1 meters and will
reach a height of 7.5 meters in future. A copy of relevant portion of
submissions made by GEPIL before Hon’ble Tribunal is appended at
Annexure-XI.

c. Joint visit of TSDF Site and Monitoring: The Expert Technical team headed
by Shri. A. Sudhakar, Director (Scientist ‘F’), CPCB conducted field inspection on
17/03/2022 and carried out measurements of the Ground clearance available
along with Electric and Magnetic fields. Other technical members in the team
included Ms. Deepti Kapil, Scientist ‘D’, CPCB; Shri. Sahil Patel, Scientist ‘B’,
CPCB; Smt. Neeraj Bala, Scientist ‘B’, HSPCB and Shri. S.K Singh, DGM, PGCIL.

All the measurements were made in the presence of senior representatives of
GEPIL headed by Shri. Ashwani Kumar, Unit Head-Operations and PGCIL headed
by Sh. A.K Dixit, CGM, Shri. Adarsh Srivastava, Sr. GM and Smt. Arti Yadav,
Chief Manager.

The points of measurements marked on Google map and measured values are
tabulated below:
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Table 1: Measurements below the Centre line

Clearance Electric Field

available (KV/m) Magnetic Field (uT)
Points of from cable
measurements (m) Atlm |Atl.8m Atlm |At1.8m
Right side Boundary
Wall (P1) 15.284 0.19 0.47 1.5 1.6
On Ground Outside
Landfill (P2) 16.418 0.03 0.03 1.27 1.4
On current base of
Cell 1A (P3) 25.66 1.62 1.57 0.57 0.59
On current base of
Cell 1A (P4) 26.502 2.02 1.9 0.46 0.49
On current base of
Cell 1A (P5) 27.431 1.09 1.08 0.42 0.43

Table 2: Measurement at 23 meter from centre line:

Clearance Electric Field

available (KV/m) Magnetic Field (uT)
Points of from cable
measurements (m) Atlm |Atl1l.8m Atlm At 1.8 m
On Right side
Embankment of Cell
1A (E1) 14.285 0.5 0.5 0.68 0.75
On current base of
Cell 1A (R3) 25.96 0.45 0.42 0.35 0.36
On current base of
Cell 1A (RY) 27.999 1.09 1.08 0.38 0.38
On Left side
Embankment of Cell
1A (E2)* 19.952 0.26 0.24 0.32 0.32

*Measurement was taken at E2 due to presence of valley beyond that

As per CEA (Measures relating to Safety and Electricity Supply), minimum ground
clearance of 8.84 meters in case of 400 KV electricity transmission lines. A copy
of relevant portion of said CEA regulations is appended at Annexure-XII. Further,
as per current practices "Right of Way” (RoW) of 46 meters (23 meters on each
side from centre of the transmission towers) have to be maintained in case of 400
KV electricity transmission lines.

. Impact of High Tension Electricity Transmission lines on workers’ health:
During the site visit of TSDF, CPCB & HSPCB sought any study or documentary
evidence with regard to possible health effects on workers, however, the same
could not be provided by GEPIL. Further, it has been informed that currently 52
workers are working in TSDF (on Roll & Contractual basis), of which about 08
workers involved in Production/Maintenance have been working for more than 10
years, however, no employee has reported any health issues due to said
transmission lines.

8/12



CPCB has also examined the Environmental Health Criteria 238 prepared by
World Health Organization (WHO) wherein it has been reported that available data
do not indicate that Extremely Low Frequency (ELF) electric and/or magnetic fields
affect the various human biological system (i.e. Cardiovascular, Immunology &
Haematology, Reproductive, Neurodegenerative Neuroendocrine) in a way that
would have an adverse impact on human health and the evidence is thus
considered inadequate. Therefore, the contention of the GEPIL related to possible
health impacts on workers on TSDF do not hold any merit.

Fire/explosion hazard in landfill due to transmission lines: During the site
visit, scientific evidence to support the claim of unit for possibility of fire /explosion
hazard was sought, same was not provided. Further, it is pertinent to mention
that as per CPCB guidelines combustible material shall not be disposed in TSDF,
only stabilized waste has to be disposed of into Landfill. Therefore, if waste is
being disposed of after stabilization as per due procedures, the same shall not
catch fire /react from presence of electricity transmission lines.

. Conclusion:

1. Regulatory provisions related to EIA Study, Site notification has not been
complied with while establishing the Treatment, Storage and Disposal Facility.

2. There are no documents submitted granting approval of design, capacity and
height of the landfill.

3. There is no documentary evidence behind the contentions made w.r.t Impact
on Health of Workers and possibility of fire hazard/explosion in the landfill
due to electricity transmission lines.

4. GEPIL had not made objection against the construction of transmission lines
on issuance of Public Notice by PGCIL in 2015.

5. The minimum Ground Clearance and Right of Way as per the Indian Electricity
Rules and CEA (Measures relating to Safety and Electricity Supply) have to be
provided.

a. Ground Clearance: The required clearance is 8.84 m. and adequate
height is available under all the transmission lines at present. As per
field survey, a ground clearance of 25.66 m is available under the
Central line and 25.96 meter is available under the western end of RoW.
However, if the height of landfill Cell 1A is extended more on the
Eastern side towards the transmission lines, the required clearance
could be breached.
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b. Safety: The electric field measured at the TSDF was in the range of 0.03
to 2.02 KV/m against the permitted limit of SKV/m. Also, the magnetic
field levels were observed in the range of 0.32 to 1.6 uT against the
permitted limit of 200 uT.

4. Recommendations:

1. In order to ensure safe movement of vehicles and disposal of waste a clear
distance of 30 meters (on either side from centre line connecting both
transmission towers) have to be provided. The said distance takes care of the
Right of Way provision and also provided extra buffer to ensure safe operation
of TSDF.

2. The maximum height of the landfill shall be developed at the western end,
away from transmission lines which shall be reduced in graded manner in
order to provide stability of the landfill and ensure safe operations.

3. HSPCB shall approve the layout and Cell design (existing as well as future) of
landfill as per the above norms, HOWM Rules, 2016 amended thereof and
CPCB guidelines so as to meet the requirements of the minimum ground
clearance, RoW and also ensure safe operation of TSDF

4. The State Government shall notify the “No development buffer zone” around
TSDF site and regularise all the provisions needed in the land allotment.

S. In order to ensure minimum clearance distance & safety provisions, HSPCB,
GEPIL & PGCIL shall jointly conduct the measurement of the clearance
available, electric & magnetic fields at every six months within & outside the
premises of GEPIL. GEPIL shall provide its support to PGCIL for conducting
the monitoring at the specified intervals.

kkkkk
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Photographs taken during Joint Visit

Fig 1: Panaromic view from landfill Cell 1A showing both trans
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Fig 2: Landfill Cell 1B from Cell 1A
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Fig 5 & 6: Measurement of electric & Magnetic field at various locations
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Annexure-1

Item No. 03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
M.A. No. 67/2021 & I.A. No. 179/2021

In
Original Application No. 40/2021

M/s Gujarat Enviro Protection &
Infrastructure Haryana (Pvt.) Ltd. Applicant
Versus

M/s Power Grid Corporation of India Ltd. & Ors. Respondent(s)

Date of hearing: 08.10.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Romy Chacko, Advocate

Respondent: Mr. Ashwarya Sinha, Adv. for M/s Power Grid Corporation of India Ltd.
(R-1)

ORDER

1. Prayer of the applicant is to relocate high Transmission Electric
overhead line of the respondent at least 50 meters away from the
Treatment Storage Disposal Facility (TSDF) landfill site at Faridabad,

Haryana.

2. The matter was earlier dealt with by this Tribunal vide order dated
19.02.2021 and the application was disposed of with the observations
that there was no tangible material to substantiate the plea raised in the
application. On appeal to the Hon’ble Supreme Court, the said order has

been set aside and matter remanded for fresh decision.
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3. After order of remand as above, the applicant has filed I.A. No.
179/2021 for placing on record additional documents - survey report
dated 07.08.2021 (prepared by Top Survey (India) Pvt. Ltd.) and the
guidelines dated April, 2017 issued by the CPCB. Prayer has also been
made for amendment of the application to consider relocating the electric
lines outside the buffer zone, considering the additional documents. M.A.
No. 67/2021 seeks restoration of the Original Application No. 40/2021.
M.A. No. 67/2021 and I.A. No. 179/2021 are allowed. The application is
restored, amendment is allowed and additional documents taken on

record.

4. We have heard learned Counsel for the applicant. He submits that
the applicant is operating TSDF facility but the Power Grid Corporation
of India has installed high tension lines in April, 2018 within 200 meters
from the buffer zone from the boundary of TSDF required to be
maintained under Rule 3(7) and Schedule I of the Solid Waste
Management Rules, 2016. Radiation will be emitted by the said process
and thus the lines will affect the safety of TSDF and the workers
operating it. Issue notice to respondent No. 1. Mr. Ashwarya Sinha,
Advocate accepts notice and seeks time to file response. Let the same be
done within one month. CPCB may constitute an Expert Committee to
examine the issue whether high tension lines in proximity of the TSDF
facility will be permissible and viable in view of relied upon guidelines
and Rules or otherwise and file its report within three months by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.
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The applicant may furnish a set of papers to the PP and CPCB and

file affidavit of compliance within one week.

A copy of this order

compliance.

be forwarded to the CPCB by e-mail for

List for further consideration on 09.02.2022.

October 8, 2021

M.A. No. 67/2021 & I.A. No.
In O.A. No. 40/2021

A

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM

179/2021
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Annexure-2

F.No.J-11013/41/2006-IA-II (I)
Government of India
Ministry of Environment and Forest
IA Division

Paryavaran Bhawan, C60 Comp:.:::
Lodi Road, New Delhi-110 0::3

Dated the November 21, 2006

CIRCULAR

Subject: EIA Notification dated 14™ September, . 2006 - Interim
Operational Guidelines till 13™ September, 2007 in respect of
Categories of Projects which were not in EIA Notification, 1994.

. Pursuant to the new Environment Impact Assessment Notification of 14
September 2006 (EIA 2006) replacing the EIA Notification of 27™ January
1994 and its various amendments (EIA 1994) and in terms of the provisions of
Para 12 of EIA 2006, the Ministry had oar‘!ier issued Interim Operm‘uonql
Guidelines on 13™ October 2006. Further to_these guidelines, the foliowing
guidelines are issued for the Categories of Projects, which did not require EIA
Clearance under EIA- Notification, 1994 and now require the same under ©TA
Notification, 2006:

i. No NOC from the State- Government/SPCB is required ior
Environmental Clearance Process. Consent to Establish (NOC) and prior
Environmental Clearance are separate legal requirements, any .pro Ject
proponent has to fulfill. NOCs required under Water and Air Acts are
mandatory requirement under those Acts and will have to be taken as
required and do not require to be linked to environmental clearance.

i.  Such projects for which NOCs issued before 14™ September, 2006
will not be required to take Environmental Clearance under the EIA
Notification, 2006.

Contd....
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2.

iii.  Applications received for NOC by the State Pollution Control Boar«::
before 14™ September 2006 may be considered as per provisions
the said Acts. However, they will have to obtain the environmentai
clearance from the relevant Authority by 30™ June 2007, if the
category requires EIA Clearance as per the new Notification. In such
cases, the unit can meanwhile carry on with the commencement of
their project activities. Projects not seeking clearance under EIA
Notification, 2006 by 30™ June 2007 will be treated as violation
cases under Section 15 of Environment (Protection) Act, 1986.

iv.  Applications received for NOC after 14™ September 2006 will have to
obtain EIA Clearance from the relevant Authority before starting the
project activities. Application for EC (TORs / Scoping) may be
submitted simultaneously to the relevant Authority/ies.

(Sanchitd Jindal)
Addiﬁoriél_Dir‘ecT‘or
To:

L. All State Environment BP rtments
2, All State Pollution Cont&ﬁ)’aoards
3. All Officers of IA Dzvnsaﬁn ‘MoEF
4. UT Administrations

Copy to: .
1. PPS to Secretary (E&F)

2. PPS to AS (CC) .
3. PPS to JS(CC-IT)
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Annexure-3
2005
Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula
Regd.
No. /HSPCB/E-I1/2005/86 Dated: 8.8.2005
To
M/s Gujarat Enviro Protection & Infrastructure
(Haryana) Pvt. Ltd.,
39 Silver Oaks Avenue DLF City Phase -1,
Gurgaon - 122002
Sub: Authorization for operating a facility for collection,

reception, treatment, storage, Transport and
disposal of hazardous wastes.

Please refer to your Authorization application form received
direct in Head Office of HSPCB vide this office diary No. 2477 dt. 20.6.05
on the subject nuted above .

Number of authorization and date of issue as above.

M/S Gujarat Enviro Protection & Infrastructure
(Haryana) Pvt.Ltd.,39 Silver Oaks Avenue DLF City Phase-I,
Gurgaon is hereby granted an authorization to operate a facility for
collection, reception, treatment, storage, Transport and disposal of
hazardous wastes on the premises situated at Village Pali Distt. Faridabad
Haryana.

The authorization granted to operate a facility for collection,
reception, treatment, storage, transport and disposal of hazardous wastes.

The authorization shall be in force fora period up-to 31.03.06
from the date of issue.

The authorization is subjected to the conditions stated below
and to such conditions as may be specified in the rules for the time being
in force under the Environment (Protection) Act, 1986.

Terms and Conditions of Authorization

Authorization is granted for collection /storage/transport/reception/
treatment/incineration/solidification & stabilization & disposal
waste. Incinerable Direct disposable and waste require treatment
with solidification & Stabilization like, ETP Waste, Electronic waste,
Iron waste, glass wool waste, Gypsum waste, Incineration ash, Spent
Carbon, asbestoses bearing waste, Heavy Metal bearing waste,
Organic waste, & Incinerable waste.
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(i)

(iii)

(iv)

()

10.

-2-

You shall have to maintain the records of waste generation,
collection and its storage. And submit report to Haryana State
Pollution Control Board time to time.

The leach ate generated shall be collected and treated into the
Effluent Treatment Plant of the unit at the site of Common Hazardous
Waste Treatment and Disposal Facility. The treatment facilities to
be installed and commissioned at TSDF Site.

You shall provide quick assessment Laboratory facility to verify
the type of waste received from your member unit.

You shall follow the manifest system for collection, reception, storage
of waste form your member units.

You are directed to submit the certificate from the competent
authority that landfill site is developed as per the design approved
by State Level committee at every stages of construction/closure.

If required additional Storage site shall be prepared & maintained
as follows :-

Storage site shall have sufficient capacity for storage of solid
Hazardous Waste with impervious lining having four side adequate
boundary protection.

A leachate collection & drainage line at all storage sites shall be
provided and connected to the inlet of Effluent Treatment Plant for
treatment.

Additional precautions shall be taken to prevent surface runoff
through waste body during monsoon.

For each waste, storage site having adequate capacity (area wise)
shall be prepared separately to store hazardous waste safely. All
scattered wastes shall be recollected and transferred to the storage
site and unit shall inform to this Board with map and photographs,
within 15 days.

Unit shall explore the possibilities of waste Minimization, avoidance,
reuse, recycling etc. and submit the complete plan for the approval
of HSPCB.

The operator shall be tctally responsible for collection, storage,
capsulation, incineration, ireatment, transportation and ultimate
disposal of the wastes generated.

Only neutral waste shall be stored (after required treatment). with
due care that in no case any waste shall be releasced from this site
inte Environment causing surface water or under ground water or
soil poilution.

In no case above waste shall be disposed off on land, within or
outside the units premises, sold out to traders/dealers or
transferred, without prior approval of the Board.
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12

13.

14.

15.

16.

17.

18.

19.

20.

21,

23.

24.

D5,

..

At the storage site, “Hazardous Waste Storage Site” & “Danger”
sign boards shall be provided with all safety devices.

Each type of waste shall be stored in a separate storage cell. In no
case more than one waste shall be stored in one cell.

Post storage monitoring shall be continuously carried out and report
of the same shall be submitted to Haryana State Pollution Control
Board.

In case of any change in process or mode of storage other than given
in application and correspondence, the applicant shall approach to
the Board with fresh application and requisite fees.

The fresh application shall be made before expiry of authorization
period.

Records of waste generation, its management and annual return
shall be submitted to Haryana State Pollution Control Board in
Form-3 and Form-4 respectively.

In case of any accident, details of the same shall be submitted in
Form-5 to Haryana State Pollution Control Board.

As per “Public Liability Insurance Act-91” unit shall get Insurance
Policy, if applicable.

Empty drums and containers of toxic & hazardous material shall
be treated accordingly and after making sure that no traces of toxic
and hazards are left out then and only then, they shall be stored
safely. Records of the same shall be maintained and forwarded to
Haryana State Pollution Control Board regularly.

In no case any kind of Hazardous Waste shall be imported without
prior approval of appropriate authority.

For transportation of waste the generator & transporter shall
ascertain that hazardous waste shall be collected and packed
separately category wise such type of suitable containers that it
does not react with the wastes.

Non compatible hazardous waste shall not be stored together and
in a case shall be packed in the same container.

For the liquid of kerosene nature the materials of container shall
be compatible with inner lining and with a closed top with ring and
bracket.

Containers shall be closed from all sides except at the time of remove
of the waster. -

Every container shall be labeled and painted with 6” letters quit
readable in English and local language.

Containers shall be marked with “HAZARDOUS WASTE” and
"ORANGE” along with following details.
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28.

29.

30.

31.

32,

33-

34.

35-

36.

37.

38.

40.

41,

42,

-4-

Name of Industry, Type, Nature and Consistency of waste, Quantity
of waste Category of Waste (As per Hazardous Waste (Management
and Handling) Rules-1989) Date of Packing Mode of Disposal.

Sludges shall be dewatered before packing into Containers.
In no case containers shall be reused for storage.

Each container shall be inspected at least once in a week for any
leakages or spillage problem.

Due care shall be taken during transportation to avoid leakages or
spillage.

If required hazardous waste shall be treated by suitable method
before storage & disposal.

Reactive, Ignitable or Flammable waste shall not be stored and
transport together in one vehicles,

Transporter, driver and person handling Hazardous waste shall be
trained and drivers shall be educated - trained properly.

The transporter shall be given clear instruction in writing regarding
type of wastes, quantities of hazardous wastes, nature of material
which he is transporting.

Transporter shall be given TREMCARD.

A copy of TREMCARD shall be forwarded before operation carried
out to Haryana State Pollution Control Board, Panchkula.

Transporter shall be given all safety devices like goggles, gloves,
mask, fire extinguisher, gumboots etc.

Vehicles, which are proposed to be used for transportation, shall be
registered.

During transportation, activity packing material and container shall
be such that there shall be no significant chemical of galvanizes,
reaction among any of the material in package.

Polythene carboys used in packing shall be of a type compatible
with leading and shall not be permeable.

Labeling and marking on containers of the Hazardous waste and
when transportation operation shall be as per Motor Vehicle Rules

- 1989,

An occupier or operator of facility or transporter shall prepare
manifest and shall forward copy of each other and also to Regional
Office of Haryana State Pollution Control Board in such a way that
One can assure the Hazardous Waste is properly transported and
disposed.
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44.
45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

-

An occupier/operator or facility of transporter shall prepare a
manifest which shall consist of six copies in a different colours. The
colour codes and the movement of manifest document shall be as per
guideline prepared MOEF Government of India.

Emergency Plan shall be prepared for transportation activity.

Source of waste generation and final destination of disposal place shall
be informed to Haryana State Pollution Control Board, Regional Office
in that area.

Transporter shall dispose Hazardous Waste only at notified disposal
facility.

The transporter shall be responsible for taking appropriate steps
clean Up spillage which may occur during transit as specified in
TREMCARD.

In no Case of an accident of spillage of Hazardous Waste during transit
report in Form-5 shall be made to Haryana State Pollution Control
Board, Panchkula with a copy to Regional Office.

A contingency plan will be prepared be known by the transporier
emergency action.

The operator shall be totally responsible for (i.e. collection. storage.

encapsulation. incineration. treatment. transportation and ultimate
disposal) of the wastes generated.

Records of waste collected, its management and annual return shall
be submitted to Haryana State Pollution Control Board in Form-3
and Form-4 respectively.

In no case any kind of hazardous waste shall be imported without
prior approval of appropriate authority.

The generator/occupier or operator of facility or transporter shall
prepare a manifest and shall forward copy to each other and also to
Regional Office of Haryana State Pollution Control Board in such a
way that one can assure that Hazardous Waste is properly transported
and disposed.

Environment Impact Analysis and Risk assessment shall be carried

out to quality the disposal site.

Environment Impact Analysis and/or Risk assessment report shall
be prepared and reviewed time-to-time and submitted to Haryana
State Pollution Control Board, Pancitkula.

The generator, occupier, transporter and operator of the TSDF
facility shall comply the directives specified by MOEF, Govt. cf India.
under the Hazardous Waste (Management and Handling) Rules -
198¢.
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60.
61.

62.

63.

64.

65.

66.

67.

68.

69.

70.

71.

-6-
Hazardous waste disposal site shall adequate liner system and
leachate management system.

In no case Hazardous waste shall be disposed off without system of
leachate, collection, treatment and disposal.

At the end of each day operation top layer shall be covered by soil
layer.

If required the operator of the facility shall cover or manage the
landfill to control wind dispersal.

In and around the disposal site at least four test bore well shall be
made to trace the general direction of contaminant plume at various
depths & distributed for both up gradient & down gradient with
respect of the direction of ground water flow for analysis of ground
water. The water sample should be analyzed by the standard method
& report of the same shall be submitted Quarterly.

At the disposal site vent gas traps for gaseous emission shall be
provided with sufficient height and Air Monitoring facilities for
analysis of toxic gases which may generate during aerobic and
anaerobic reaction and analysis report shall be submitted from time
to time to Haryana State Pollution Control Board, Panchkula.

During all above mentioned activities due care shall be taken that no
Hazardous Waste shall be released into Environment.

The owner/operator of facility shall apply in writing at least one year
in advance seeking approval for the closure of the facility to the
Haryana State Pollution Control Board along with detailed closure
plant.

Post disposal monitoring shall be continuously carried out and report
of the same shall be submitted to Haryana State Pollution Control
Board.

In case of any change in process, product, mode of storage or if any
waste is generated other than specified in application, and
correspondence the applicant shall approach to the Board with fresh
application and requisite fees.

Operator shall have to display the relevant information with regard
to hazardous waste as indicated in the Supreme Court’s order in
W.P.No.657 of 1995 dated 14th October, 2003.

Operator shall have to display on-line data outside the main factory
gate with regard to quantity and nature of hazardous chemicals being
handled in the plant, including waste water and air emissions and
solid hazardous wastes generated within the factory premises. -

TSDF Operator shall comply all directions/guidelines issued by
CPCB/MOEF/HSPCB for Management & Handling of waste for its
disposal in TSDF for Collection, transportation, storage treatment,
incineration, solidification etc. including construction, operation &
naintenance of waste disposal /facilities.
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74.

75-

76.

77-

78.

79.

8o.

81.

-7-

The authorization so granted will be subject to the condition that
the unit will successfully complete the trial operation of the facility
and satisfy the Board by submitting Analysis Report of the ground
water of the surrounding area as per the directions/notifications/
guidelines of the CPCB and also satisfy the Board that all facilities
have been commissioned as per the directions/notifications/
guidelines of the CPCB/MOEF and Hazardous Waste Rules.

That the unit will comply with all the directions/notifications/
guidelines issued by the CPCB/MOEF/HSPCB from time to time.

The authorization granted under this rule shall be in force for a
period of one year i.e. 2005-2006 unless suspended or cancelled by
the Board.

The Authorization shall effective to be in force untill it is renewed
or revoked.

The Board may after giving reasonable opportunity being heard may
revoke the authorization so granted.

Separate adequate ETP of latest technology will be installed for
treatment of leachate/effluent generated from storage etc.

The unit will obtain consent under the Water Act, 1974 and the Air
Act respectively from HSPCB.

The unit will comply the Noise Regulations and provide Acoustic
Chamber for its DG Sets.

The Unit will provide tree plantation within the premises and ensure
that 30% area must have green belt.

The unit will install adequate Air Pollution Control Measures of
latest technology for fuel gases/emissions discharged from the
incinerator/boiler/furnace etc.

General Conditions

In case of any change either in its capacity or treatment process,
the applicant shall have or obtain prior permission of this Board.
The applicant shall not commence the production until consent under
Water (Prevention and Control of Pollution) Act-1974, Air
(Prevention and Control of Pollution) Act-1981 and authorization
under the Hazardous Waste (Management and Handling) Rules-
1989 is obtained.

The applicant shall have to obtain P.L.1. Policy as per P.L.1. Act,
1991 and submit the copy of the same to the C.P.C.B.
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4.2.

4.3.

-8-

The unit shall have and operate all the requisite equipments/
facilities for prevention and control of efficiently all its effluent
treatment plant/air pollution control equipments facilities for
management and handling of hazardous wastes. Whenever the
effluent treatment plant/air pollution control equipments/facilities
for hazardous waste or any part thereof are fully of partly non-
operational for any reason whatsoever (whether for maintenance/
repairs/electricity failure or otherwise) unit shall closedown its
manufacturing/processing activities and shall not restart it unless
and until all it’s the effluent treatment plants/air pollution protection
and control equipments and facilities including stack monitoring/
facilities for hazardous waste management and handling are fully
operational.

The applicant shall comply with provisions of the The Water
(Prevention & Control of Pollution) Cess Act 1977 (to be referred as
Cess Act) and Rules there under:

The industry falls in the specified category of the Cess Act and the
Rules made there under.

The daily water consumption for the following categories is as under:

i) Domestic CMD
ii) Industrial Processing CMD
ili)  Industrial Cooling CMD
iv)  Agriculture / Gardening CMD

The applicant shall regularly submit to the Board the returns of
water consumption in the prescribed form and pay the cess specified
under Section 3 of the said Act.

The unit shall have and use only one outlet for the discharge of its
effluent and no effluent shall be discharged without requisite
treatment and without meeting with the CPCB/HSPCB norms. Such
outlet shall be near the front gate/entrance of the unit. The unit
shall not keep any bypass line or system, or loose or flexible pipe
for discharging effluent outside or even for transporting treated or
untreated effluent within the factory premises, within effluent
treatment plants or in the compound of the unit.

The unit shall, within one week from the date of issue of this order.

Put up at the entrance the electricity consumer number and the
name of the clectricity consumers as on the record of the DHBVN.

Make adequate lighting arrangements 21l around the Effluent
Treatment Plants/Air Pollution Control measures/incinerator /
facilities for hazardous management and handiing also above the
Boards mentioned in the above clause.
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11.
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11.3
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-9-

The unit shall maintain the records of production and consumption
of electricity and water for each day during the period of production.
The unit shall maintain separate figures for consumption of electricity
for running the Air pollution Control measures / incineration system
by having a separate meter/sub-meter for each Air Pollution Control
measures. The number of units consumed by operating the diesel
generating sets, if any, shall also be maintained. - In case of plants
involving ‘Bio-mass’ treatment, for each addition of biomass
time and quantity, should be recorded. The uptake rate of
Oxygen of the biomass in the aeration basin and other
parameters of biological system should be recorded, every
day.

When electricity supply or water supply is disconnected in future on
account of Non-compliance with the CPCB norms or on account of the
closure order, which may be passed by the court or by the Govt., /
CPCB/HSPCB under any statutory provisions relating to
environmental protection and prevention and control of pollution.

The unit shall not use any diesel generating set or any other
alternative source of energy or water tankers from outside for
continuing the production activities.

“Flow Meters” should be installed at inlet and outlet of Effluent
Treatment Plant (ETP thereafter).

All the chemicals and nutrients, which are required to be added/
dosed any where in the ETP. Should be so added by using “Metering
Pumps” only.

The printed log-books shall be maintained and get them certified for:-

Energy/Fuel Consumption/Raw material consumption and quantity
of products manufactured.

Waste water/gaseous/hazardous waste flow at inlet & outlet of
E.T.P. & air pollution control measures/ incinerator.

Quantity of sludge generated/ stored/reused/disposed off separately
for each type of hazardous waste.

Laboratory analysis/reports for each of the specified parameters of
liquid effluents, gaseous discharge and hazardous waste sample.

Low Nox burners may be provided to avoid excessive formulation of
Nox. Only LSHS will be used as fuel during the critical months to
ensure that SO2 levels in the ambient air is within the norm specifi¢d.

A copy of approved on-site Emergency Plain as required under the
Rules 13 and 14 of the Handling. Manufacture, Storage and import of
the Hazardous Chemicals Rules, 1989 should be submitted to the
Board. .,

26

26



14.

15.

16.

17.

-10-

The funds earmarked for the Environmental protection measures
should not be diverted for any other purpose and year wise
expenditure should be reported to this Board and to the Govt.

Storm water shall not be mixed with the industrial effluent. Disposal
system for storm water shall be provided separately.

Good house keepmg shall be maintained within the factory and
industrial premises. All pipes, vents, joints values and drains shall
be leak proof. They should be checked periodically and
arrangements thereof shall be indicated in the On-site Emergency
Plan. Floor washing shall be admitted in to the effluent collection
system for subsequent treatment and disposal.

The applicant shall make an application for renewal of the consent
at least 30 days before the date of expiry of the consent.

Penalty Provisions:

If the applicant fails to comply with the conditions and other
directives issued by this Board as laid down in this order, the
applicant is liable for the action under section 5 of the E(P) Act and
also prosecution under section 43 & 44 and other penal provisions
of the Water Act and under section37, 38.39 and other penal
provisions of the Air Act & under section 15 of the E(P) Act and
shall on conviction, be liable for punishment and imprisonment as
provided in the said Acts.

Note:

The Board reserves the right to review and/or revoke the consent/
authorization and/or make variations in the conditions that the Board
deems fit in accordance with provisions of the Rules/Acts.

Conditions for Collection and Storage facilities:

You shall keep complete records of the types, quantities and
characteristics of hazardous waste and its management from
collection to ultimate disposal. -

Storage site shall be prepared & maintained as follows:-

Storage site shall have sufficient capacity for storage of solid
Hazardous Waste with impervious lining having four- SldC adequate
boundary protection.

A leachate collection & drainage line of all storage sites shall be
provided and connected to the inlet of Effluent Treatment Plant for
treatment.

Additional precautions shall be taken to prevent runoff through
waste body during monscon.
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Unit shall explore the possibilities of waste minimization avoidance,
reuse, recycling etc.and submit the complete plan for the approval
of HSPCB.

Waste after required treatment shall be stored with due care that
in no case any waste shall be released from this site into Environment
causing surface water or under ground water or soil pollution.

In no case waste shall be disposed off on land, within or outside
factory premises, sold out to traders/dealers or transferred,
without prior approval of the Board.

At the storage site,”Hazardous Waste Storage Site”&
“Danger”signboards shall be provided with all safety devices.

Hazardous waste shall be segregated at source from non-hazardous
waste.

Each type of waste shall be stored in a separate storage cell. In no
case more than one waste shall be stored in one cell.

Post storage monitoring shall be regularly carried out and report of
the same shall be submitted to Haryana State Pollution Control
Board.

Hazardous Waste shall be stored on site for a maximum period of
90 days & a maximum quantity of 10 MT or a truckload which ever
is less. For storage of Hazardous waste more than 9o days/or more
than 10 MT prior permission shall be obtained from Haryana State
Pollution Control Board, Panchkula.

For ‘Small Generator”(i.e. less than 1000 kg.in a month)Hazardous
Waste shall be stored on site for a maximum period of one year and
of the end of which it should be disposed off.

Preparation of containers, it’s total No., Map of storage site & of
nearby Activities ete, shall be maintained and submitted to Haryana
State Pollution Control Board.

Environment Impact Analysis and/or Risk assessment report shall
be prepared and reviewed from time-to-time and to Haryana State
Pollution Control Board, Panchkula.

Emergency plan shall be prepared for storage site of Hazardous

Waste and submitted to Harvana State Pollution Control Board,
Panchkula
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The occupier shall prepare six copies of the manifests in form ¢
comprising of color codes indicated in the rules and follow up the
movement of manifests as per the rules. The occupier shall forward
copy number 1 (white)to the State Pollution Control Board or
Committee and in case the hazardous waste is likely to be
transported through any transit State, the occupier shall prepare
an additional copy each for such State and forward the same to the
concerned State Pollution Control Board or committee before he
hands over the hazardous waste to the transporter.

The occupier shall provide the transporter with relevant information
in Form 10, regarding the hazardous nature of the wastes and
measures to be taken in case of an emergency.

The generator shall offer his Hazardous waste to the authorized
transporter.

Packaging, Labeling and Transport of Hazardous Wastes:

The occupier or operator of a facility shall ensure that the hazardous
wastes are packaged, based on the composition in a manner suitable
for handling, storage and transport and the labelling and packaging
shall be easily visible and be able to withstand physical conditions
and climate factors.

Packaging, labelling and transport or hazardous wastes shall be in
accordance with the provisions of the rules made by the Central
Government under the Motor Vehicle Act, 1988, and other guidelines
issued from time to time.

All hazardous waste containers shall be provided with a general label
as given in Form-8.

No transporter shall accept hazardous wastes from an occupier for
disposal unless it is accompanied by five copies of the manifest
(Formg) as per the colour codes. The transporter shall give a copy
of the manifest signed and dated to the occupier and retain the
remaining four copies to.be used as prescribed in sub-rule (5).

Cccupier shall provide the transporter with six copies of the
manifest as per the colour codes indicates below:-

Copy 1 (White) Forwarcded to the Polhition Control Board‘
by the Occupier. -

Copy 2(Light Yellow)  Signed by the transporter and retained by
the occupier.

Copy 3 (Pink) Retained by the operator of a facility.
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Copy 4 (Orange) Returned to the transporter by the
operator of facilityafter accepting waste.

Copy 5 (Green) Forwarded to Pollution Control Board by
the operator of facility after disposal.

Copy 6 (Blue) Returned to the occupier by the operator
of the facility after disposal.

The occupier shall obtain necessary no-objection certificate from
the State Pollution Control Boards in the respective states involved
in the case of any inter and intra State transport of hazardous waste.

The occupier shall provide the transporter with relevant information
in Form 10, regarding the hazardous nature of the wastes and
measures to be taken in case of an emergency.

Conditions for Transportation facility:

For transportation of Waste the generator, occupier or operator of
a facility shall ensure that the hazardous waste are packed, based
on the composition in a manner suitable for handling, storage and
transport.

The labeling and packaging shall be easily visible and be able to
withstand physical conditions and climate factors.

Packaging, Labeling, Marking on containers and transport of the
Hazardous Waste shall be in accordance with the provisions of the
rules made by the Central Government under the Motor Vehicles
Act, 1988 and other guidelines issued from time to time.

All hazardous waste containers shall be provided with a general label
as given in Form-8 as per Amended rules.

The occupier shall prepare six copies of the manifests in form 9
comprising of color codes indicated in the rules and follow up the
movement of manifests as per the rules. No transporter shall accept
hazardous wastes from an occupier for transport unless it is
accompanied by copy 2 to 5 of the manifests.

The transporter shall return copy number 2 of the manifest signed
with date of the occupier as taken of receipt of the other copies of
the manifest and retain the remaining four copies to be Handles over
to respective agencies in specified in the rules.

The transporter shall be given clear instruction in Form-1o0.
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Each container shall be inspected at least once in a week for any
leakages or spillage problem. Due care shall be taken during
transportation to avoid leakages or spillage.

The transporter shall be responsible for taking appropriate steps
to clean up spillage, which may occur during transit as specified in
TREMCARD

Transporter and person handling Hazardous Waste shall be trained
and drivers shall be educated-trained properly.

Transporter shall be given TREMCARD. A copy of TREAMCARD
shall be forwarded before operation carried out to Haryana State
Pollution Control Board, Panchkula.

Transporter shall be given all safety devices like goggles, gloves,
mask, fire extinguisher, gumboots etc.

Vehicles, which are proposed to be used for transportation, shall be
registered under Motor Vehicle Act.

Emergency Plan shall be prepared for transportation activity.

Source of waste generation and final destination of disposal place
shall be informed to Haryana State Pollution Control Board, Regional
Office in that Area.

Transporter shall dispose off Hazardous Waste only to authorized
disposal facility.

A contingency plan shall be prepared and made known to the
transport for emergency action.

Conditions for (Incineration) Treatment facility

Toxic and Organic wastes shall be completely incinerated in to well
design incinerator provided within the premises or in to common
authorized incinerator facility.

If the authorization of the operator of the ‘common incinerator/
treatment facility is withdrawn or cancelled by the Board,
authorization issued to you for transportation of hazardous Waste
for incineration/treatment shall be automatically treated as
cancelled without further notice to vou. ( In case of common
incinerator)

Incinerator shall be provided and maintained as per the “Emission
standards for Hazardous wastes incinerator” approved by the
Central Pollution Control Board, New Delhi in April’ 2003.
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Operating Standards:

Combustion efficiency shall be at least 99.9% and shall be computed
as follows:

i) CE = % CO2 /[%CO0O2 + % CO] * 100
Temperature of primary chamber shall be 850°C.

Secondary chamber gas residence time shall be at least 2(two)
seconds at 1100°C, with minimum 3% oxygen in the stack gas.

. Destruction and Removal Efficiency (DRE) for each principal organic

hazardous constituent (POHC) in the waste feed shall be at least
99.99%.

DRE for hazardous waste containing PCB’s. PCTs and other
chlorinated compounds shall be 99.999%.

Operating Conditions:

Incineration plants shall be operated in order to achieve a level of
incineration such that the slag and bottom ashes Total Organic
Carbon(TOC) content is iess than 3% or their loss on ignition is less
than 5% of the dry weight of the material. If necessary appropriate
techniques of waste pretreatment shall be used.

Incineration plants shall be designed, equipped, built and operated
in such a way that the gas resulting from the process is raised, after
the last injection of combustion air, in a controlled and homogeneous
fashion and even under the most unfavorable conditions, to a
temperature of 850°C, as measured near the inner wall or at another
representative point of the combustion chamber as authorized by
the competent authority, for two seconds.

If hazardous wastes with a content of more than 1% of halogenated
organic substances, expressed as chlorine, are incinerated, the
temperature has to be raised to 1200’C + 100 for at least two
seconds.

Each line of incineration plant shall be equipped with at least one
auxiliary burner. This burner must be switched on automatically
when the temperature of the combustion air falls below 850°C or
1100°C as the case may be. It shall also be used during plant start-
up and shut-down operations in order to ensure that the
temperature of 850'C or 1100'C as the case may be is maintained
at all times during these operations and as long as unburnt wastes

a

is in the combustion chamber. -

During the start-up and shut-down or the temperature of the
combustion gas falls below 850°C or 1100°C as the case may be,
the auxiliary burner shall not be fed with fuels which can cause
higher emissions than those permitted.
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The operator of the incinerator shall undertake comprehensive
performance test. Within 9o days of completion of test, the operator
shall issue a notification of compliance documenting compliance or
noncompliance as the case may be, for public information.

Liquid scrubber media shall be diverted to Effluent treatment plant
and treated as per the provisions under the Water Act.

The incinerator should have wet scrubber of latest technology as
air pollution control measure for the air emissions released from
the incinerator and ensure that all parameters shall remain within
permissible limits and also ensure that no toxic pollutant/organics
are released into atmosphere.

Conditions for Disposal facility:(Disposal of Common
TSDF):

The hazardous waste shall be disposed of at notified and authorized
secured disposal facility.

If the authorization of the operator of the disposal facility is
withdrawn or cancelled by the Board, authorization issued to you
for transportation of hazardous waste for disposal shall be
automatically treated as canceled without further reference to you.

The generator/occupier or operator of facility or transporter shall
prepare a manifest as per the rules and shall forward copy to each
other and also to Regional Office of Haryana State Pollution Control
Board in such a way that one can assure that Hazardous Waste is
properly transported and disposed.

Disposal Sites:

The occupier or any operator of a facility shall be responsible for
identifying sites for establishing hazardous wastes disposal facility.

The State Government, operator of a facility or any association of
occupiers shall identify sites for common hazardous wastes disposal
facility in the state.

The State Government, occupier or any association shall after
preliminary impact assessment studies identify possible sites for
disposal facility.- They shall then undertake an Environmental
Impact Assessment of these sites for selecting an appropriate site
for hazardous waste disposal facility.

The occupier or any association after identification as prescribed in
sub-rule (8) shall inform the State Government to take necessary

action for notifying of the site.
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(5) The State Government shall after identification or on receipt of
information regarding identification by such occupier or any such
association shall cause a public notice inviting objections and
suggestions within thirty days.

6) The State Government shall on receipt of any objection conduct a
public hearing as per the procedure notified for Environmental
Impact Assessment.

(7 The State Government shall then, acquire or inform such occupier
or any such association to acquire the site before notifying the same.
It shall also undertake to compile and publish periodically an
inventory of such disposal sites in the State.

F(b) Design and setting up of disposal facility:

(1) The occupier, any association or operator of a facility, as the case
may be shall design and set up disposal facility as per the guidelines
issued by the Central Government or the State Government as the
case may be.

(2) The occupier, any association or operator, shall before setting up a
disposal facility get the design and the layout of the facility approved
by the State Pollution Control Board.

3) The State Pollution Control Board shall monitor the setting up and
operation of a facility regularly.

F(c) Operation and closure of landfill site:

(1) The occupier or the operator as the case may be, shall be responsible
. for safe and environmentally sound operation of the facility as per
design approved under Rule 8A by the State Pollution Control Board.

(2) The occupier or the operator shall ensure that the closure of the
landfill is as per the design approved under Rule 8A by the State
Pollution Control Board.

G. Records and returns.

(1) The occupier generating hazardous waste and operator of a facility
for collection, reception, treatment, transport, storage and disposal

of hazardous waste shall maintain records of such operations in Form,

22
S

N
N
—

The occupier and operator of a facility shall send annual returns to
the State Pollution Control Board in Form 4.
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H. Accident reporting and follow-up.

Where an accident occurs at the facility or on a hazardous waste
site or during transportation of hazardous wastes, the occupier or
operator of a facility shall report immediately to the State Pollution
Control Board about the accident in Form 5.

j)\ oM. 3B E
Environmental Englneer (
fbr Chalrman

Endst. No. HSPCB/E-II/2005/87-103 Dated 8.8.2005

A copy of the above is forwarded to the following for
information and necessary action:

; 8 All the Regional Officers.

2. All the Officers in Head Office.

3. M/s Haryana Environment Management Society, Khandsa Réad,
Gurgaon

4. PS to Chairman for the information of Worthy Chairman.

/

Environmental Engineer-2(HQ)
for Chairman

-

\\e2\C:\GEPI1 L\GurjrajNOC.p65
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Annexure-lV

CWP No. 12312 0f 2006 1

IN THE HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

CWP No. 12312 of 2006

Date of decision: 30-11-2007

Pardeep Kumar Sethi and another ...Petitioners
Versus
State of Haryana and others ...Respondents.

CORAM:- HON'BLE MR. JUSTICE K.S.GAREWAL
HON'BLE MR. JUSTICE R.S. MADAN

Present: Mr. Mukul Rohtagi, Senior Advocate with
Mr. Shailender Jain, Advocate, for the petitioners.
Mr. Hawa Singh Hooda, Advocate General, Haryana with
Mr. Anil Rathee, Additional Advocate General, Haryana,
for respondents No. 1 and 2.

Mr. Manoj K. Sood, Advocate, for respondent No.3.

Mr. Ashok Aggarwal, Senior Advocate with
Mr. Mukul Aggarwal, Advocate for respondent No.4

Mr. Arun Walia, Advocate, for respondent No. 6

K.S.GAREWAL, J.

The petitioners are two brothers, Pardeep Kumar Sethi and Som
Parkash Sethi, who have vast mining interests in Faridabad but the present
case relates to the two leases granted to them by the Director, Mines and
Geology (respondent 2). Pardeep Kumar Sethi holds lease over 162 hectares
in Pali, lease was originally granted on May 8, 1985 for 10 years but now

stands extended upto May 7, 2015. Som Parkash Sethi was granted lease
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CWP No. 12312 0f 2006 2

over 82 hectares on January 16, 1984, and his lease stood extended upto
January 15, 2004. 14 acres under Pardeep Kumar Sethi's lease and 17 acres
under Som Parkash Sethi's lease constitute the 31 acres for which lease has
been granted by Municipal Corporation, Faridabad (respondent 3) to
Haryana Environment Protection Society (respondent 4)on April 19, 2005.

The petitioners have filed this petition to save their above
mentioned mining leases because 31 acres (12 hectares) out of the above
leaseholds has been leased for 10 years for development of a common
treatment, storage and disposal facility (TSDF) for hazardous waste, on an
annual lease rent of Rs. 27.12 lacs. This has been done under the
Environment (Protection) Act, 1986 and the Hazardous Wastes
(Management and Handling) Rules, 1989.

The Department of Environment had many years ago on May
27, 1997 issued a notification under the Hazardous Wastes (Management
and Handling) Rules in respect of the 31 acres aforesaid, notified as an
inventory site, for storage and disposal facility of hazardous waste and not

for treatment in situ, as appears to be the respondents case.

This case relates to the conflict of interest between the holders
of the two mining leases and the holders of the TSDF lease.

The mining leases are under the Haryana Minerals (Vesting of
Rights) Act 1973 and the Mines and Minerals (Development of Regulation)
Act, 1957. The Supreme Court had conducted an in-depth study of mining
in Haryana on the Delhi- Haryana border in M.C. Mehta Versus Union of

India and others (2004) 12 Supreme Court Cases 118 and on May 6, 2002

was pleased to ban on all mining activity, in the area upto 5 kms from the

State border. However, a Monitoring Committee was constituted to inspect
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CWP No. 12312 0f 2006 3

the mines from the environmental angle, on individual mine-to-mine basis,
and submit a report within three months. Lifting of the said ban was to be
considered on the basis of the report. This matter is still stated to be
pending.

The TSDF lease was granted under the Hazardous Wastes
(Management and Handling) Rules 1989 framed under the Environment

(Protection) Act 1986. The Supreme Court had in Research Foundation for

Science Technology and National Resource Policy versus Union of India

and another (2005) 10 SCC 510 considered all aspects of disposal of
hazardous waste, the TSDF lease appears to be in response to Supreme
Court's directions.

Let us examine the circumstances under which 31 acres came to
be declared as a site suitable for the TSDF lease. The Hazardous Wastes
(Management and Handling) Rules, 1989 were promulgated on July 28,
1989 in exercise of powers conferred by Sections 6, 8 and 25 of the
Environment (Protection) Act, 1986. The Rules went through the process of
frequent amendments. The amended rule for disposal sites is Rule 8, design
and setting up of disposal facility is covered by Rule 8A and for operation
and closure of landfill site, one has to refer to Rule 8B. The unamended
Rule 8 as promulgated in 1989 was not so detailed. The unamended rule
required the State Government to undertake a continuing programme to
identify the sites, compile and periodically publish an inventory of disposal
sites within the State for the disposal of hazardous wastes. The State
Government was further required to undertake an environment impact study
before notifying a site as waste disposal site in the State where hazardous

wastes could be stored or disposed of.
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The amended rules greatly enlarged the scope of identifying
disposal sites for establishment of treatment, storage and disposal facilities
(the original rules only spoke of disposal but not of treatment and storage).
Of course, there is a provision for undertaking an environment impact
assessment of the selected sites under the amended rules but on being
satisfied a public notice i1s required to be issued for a public hearing on
environment impact. The details of the hearing are forwarded to the
Government within 30 days, the Government makes a complete assessment
within 30 days on receipt of the documents and conveys its decision on
approval or otherwise within 30 days. It is after this approval that the State
Government acquires the site and notifies it. The original rule did not
require a public hearing on the environment impact study or require taking
of possession only after the details of the hearing were conveyed to the
Government.  But environment impact study was necessary before
notification could be issued. It would be necessary to notice that an
environment assessment report was prepared by the National Productivity
Council (Environment Division) in September, 1998 which has been placed
on record as Annexure A/l to CM 8595 of 2007. This relates to the
selection of hazardous waste disposal sites in Faridabad.

The notification issued by the Environment Department on May
27, 1997 is the relevant notification which covers the 31 acres in Pali stated
to be owned by the Municipal Corporation. In the notification it has been
recited that an environment impact study was undertaken for identifying a
site as waste disposal site for Faridabad area in accordance with the
provisions of Sub Rule (2) of the Hazardous Wastes (Management and

Handling) Rules, 1989. It is obvious that this notification of 1997 was
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CWP No. 12312 0f 2006 5

issued before the environment impact study of September, 1998. The rule
required the study to precede the notification and not the other way around.
Be that as it may, no public notice was issued for public hearing, the
assessment of the Government on the basis of the environment impact study
and the details of public hearing was not done, approval of the Government
was not taken for the setting up of TSDF, approval was only for a waste
disposal site. Quite obviously the notification of 1997 was on the basis of
the rules as originally drafted but not on the basis of the amended rules as
they stand.

The specific stand of the Department of Mines in respect of the
case put forward by the petitioners needs to be examined. The Department
has admitted that both Pardeep Kumar Sethi and Som Parkash Sethi
(petitioners 1 and 2) held these leases in Pali for extraction of silica sand,
ordinary sand and stone. 31 acres over which the hazardous waste dumping
site is being created was a part of the mining leases given to the petitioners.
However, the renewal of the lease for 17 acres held by Som Parkash Sethi
was rejected on April 28, 2007. Only 14 acres out of 162 hectares held by
Pawan Kumar Sethi was required for the hazardous waste dumping site.
After the renewal application for 17 acres was rejected the decision to renew
the remaining area had been kept in abeyance till the final decision of the
Supreme Court in M.C. Mehta's case (supra). It was admitted that although
mining within 5 kilometers of Delhi-Haryana border was closed since May
6, 2002, but the matter regarding resumption of mining was still pending
before the Supreme Court.

We think the factual matrix as well as legal position has been

laid bare in the above paragraphs, therefore, we may now proceed to
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determine the rights of the parties in respect of their leases.

The questions which arise for consideration in this case are
with regards to the validity of the mining lease(s), whether the leases
continue to subsist in the face of the order of the Supreme Court dated May
6, 2006 in M.C. Mehta’s case. The other question would be as regards the
validity of the TSDF lease and whether this lease could be challenged in
view of the Supreme Court's order dated October 14, 2003 in Research
Foundation case. A subsidiary question in order to determine the validity of
the TSDF lease would be the procedure adopted by the Government to
notify 31 acres in Pali for disposal of hazardous waste.

If extracting sand and stone from the area is covered by the ban
imposed by the Supreme Court for environmental reasons, can the same
underground shafts be utilized for disposing hazardous waste by pumping it
into the earth. Under Rule 3(14) of the Rules ‘“hazardous waste” is any
waste which by reason of its physical, chemical, reactive, toxic, flammable,
explosive or corrosive characteristics causes danger as is likely to cause
danger to health or environment etc. If extraction of sand is degrading the
environment will pumping hazardous material likewise not degrade the
environment? One would like to think that extracting sand is a somewhat
less hazardous activity, when compared to pumping hazardous material,
treated or untreated. No convincing answer to the viability or the
environmental sustainability of the TSDF lease is forthcoming. On the other
hand it is clear from the order of the Supreme Court passed in M.C. Mehta’s
case, that the question whether the mining ban is to be made absolute,
vacated or modified was still open. Indeed in the written statement filed by

the Mining Engineer, it has been categorically stated that the report of the
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Monitoring Committee is under consideration of the Supreme Court and the
matter regarding mining within 5 kms is still pending.

The procedure adopted by the Government to notify 31 acres on
May 27, 1997 as an inventory site, is also questionable because no
environment impact study was relied upon by the State to form the basis for
the notification to issue. There is a detailed study prepared in September
1998 but this was long after the notification. The notification says
“Whereas an environment impact Study was undertaken for identifying a
site as Waste Disposal Site for Faridabad Area”. No such study has been
placed on the record. Furthermore, no public hearing was carried out before
the notification was issued. Although there was no requirement for public
hearing provided in the earlier Rules but natural justice demanded that
hearing should be given to persons enjoying mining rights over the land
which was proposed to be notified. The petitioners were never heard and
had no opportunity to object to the proposed notification.

There are two important judgments of the Supreme Court which
have a direct bearing on the present case but both the judgments are
independent of each other, reliance on one to the exclusion of the other, may
lead to a one sided view of the case. However, we feel that M.C. Mehta's
case is the case which has a much greater bearing on the issues before us
which are required to be balanced. If the question of disposal of hazardous
material had been before the Supreme Court when mining activity in
Faridabad was being considered in M.C. Mehta's case, it would have been
certainly dealt with in accordance with principles laid down in that case. It
1s still not late to refer to M.C. Mehta's case in order to see what impact it

would have on treatment and disposal of hazardous waste. The Supreme
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Court in para 62 had made the following observations while referring to

recommendations made in the report prepared by Central Mine Planning &

Design Institute(CMPDI):-
“ Rehabilitation programmes for the abandoned mine areas are
either to convert these to water reservoirs and eco-parks or
reclamation by filling by rural waste, urban waste or fly ash.
The master plan should be detailed to show the areas where
overburden could be dumped, areas where waste material could
be stocked, areas where plantation could be carried out etc. etc.
The planning should, inter alia, include environmental impact
and concerns of activities of one sector on the other sectors in
the district e.g. Afforestation should be planned not only with a
view to increase vegetation on the hills but also to be
supplement for fuel, fodder etc. in the district. All efforts
should be made to preserve the groundwater resources. Water-
shed management and rainwater harvesting to be implemented
in the Aravalli hill regions on a war footing. In the areas where
mining deeper than the groundwater table of the area is to be
carried out, adequate provision of pollution control and
conservation of water resources should be made. There should
be frequent inspections of the mining operations to ensure that
these are in line with the requirement for sustainable
development. The inspections may be carried out at an interval
of three months. There should be continual source of revenue
from the mining operations to the fund, recommended to be

created, for the eco-restoration of the Aravalli hills. The

8 of 14

::: Downloaded on - £]303-2022 18:21:34 :::

43



CWP No. 12312 0f 2006 9

minimum period of lease should be for 15-20 years. This will
induce the mine operators to take environmental protection
measures more seriously..........

The mining lessee should implement the environmental
management plan and mining plan approved by the authority
concerned. In future, efforts in respect o search of sustainable
development should broadly take into consideration resource
potential in the region, the demand of the products and the
supply options. Though the demand for the niche products
existing in the Aravalli range which is one of the oldest
mountain ranges in India will continue to grow, the supply
options need to be given a closer look due to eco-sensitivity of
the region. The environmental cost needs to be internalised in
the cost o the product and there is need to limit the supply
options.........

The small mines (less than 5 hectares) and the mining of minor
minerals which are no doubt small individually but have
damaging characteristics when in clusters e.g. Mines of granite,
marble, slate, quartzite etc. (falling under minor minerals) are
no less damaging than the others, especially when the
processing is taken into consideration. The mining activities
result in disturbance of land surface, altering drainage pattern
and land use, besides pollution problems, which may lead to the
environmental problems of air, water and noise pollution and
solid waste pollution.”

While concluding the Supreme Court observed as under:-

9 of 14

::: Downloaded on - £1403-2022 18:21:34 :::

44



CWP No. 12312 0f 2006 10

“Now, the question is should mining activities in the Aravalli
range in Gurgaon district be permitted to restart and, to that
extent, the order dated 6.5.2002 be modified, meanwhile
directing implementation of recommendations in the report of
CMPDI and earlier-referred reports. The other option is to first
constitute a Monitoring Committee directing it to individually
examine and inspect mines from the environmental angle in the
light of the said recommendations and file a report in this Court
in respect of individual mines with its recommendations for
restart or otherwise as also recommendation, if any, for the
payment by the mine operators and/or by the State Government
towards environmental fund having regard to the precautionary
principle and polluter-pays principle and on consideration of
that report, to decide the aspect of modification of the order
dated 6.5.2002 partially or entirely. We are of the view that the
second option is more appropriate. We are conscious of
observations in CMPDI that measures for protecting the
environment can be undertaken without stopping mine
operations and also the suggestions of MOEF to permit mining
subject to the mine leaseholders undertaking to comply with
such conditions which remain to be complied, but having
regard to the enormous degradation of the environment, in our
view, the safer and the proper course is to first constitute a
Monitoring Committee, get a report from it and only thereafter
consider, on individual mine-to-mine basis, lifting of ban

imposed in terms of order dated 6.5.2002. Before concluding
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this aspect, we may note that assuming there was any ambiguity

about the applicability of order dated 6.5.2002 to mining in

Aravalli range, it is clarified that the said order would be

applicable to all the mines in Aravalli hill range in Gurgaon

district.”

We are convinced that the notification cannot pass the test of
environmental sustainability as its implementation would have a
“hazardous” impact on the environment. The lease awarded to the Haryana
Environment Management Society was likewise unsustainable in law, apart
from being environmentally unsustainable as well.

Learned Advocate General argued that mining leases of the
petitioners had lapsed in view of the provisions of the Mineral Concession
Rules, 1960. Rule 28 dealt with lapse of lease where mining operation had
been discontinued for one year. In the present case mining operations have
indeed been suspended in view of the ban imposed on mining by the
Supreme Court in M.C. Mehta's case but the above rule postulates that an
order declaring any lease to have lapsed has to be passed by the State
Government. So far the Government had not passed any order and this rule
has not been invoked in respect of the mining leases in question. The
resumption of mining is still pending before the Supreme Court. Therefore,
the argument that the leases had lapsed is without any basis. It was further
argued that the lessees had not paid compensation to the Faridabad
Municipal Corporation. A reference to communication dated March 29,
2004 addressed by the Commissioner, Municipal Corporation, Faridabad to
the Commissioner, Haryana Urban Development Department would make it

clear that the dispute is pending before the competent authority and

11 of 14

::: Downloaded on - £]6-03-2022 18:21:34 :::

46



CWP No. 12312 0f 2006 12

Commissioner Municipal Corporation had requested that the Department of
Mines and Geology should give details of the lease to them to help to
recover the due compensation. The question of compensation is naturally
one which is still to be decided and failure to pay compensation may or
may not lead to cancellation of the lease. Furthermore, it was argued that the
lease in favour of Som Parkash Sethi in respect of 17 acres was not renewed
on April 28, 2007. Since this renewal was denied simply because the site
was required for disposal of hazardous waste, if the challenge to the
notification during the disposal site and subsequent TSDF lease succeeds,
the order of non-renewal would itself collapse. Lastly, it was argued that the
site under the mining lease was required for the TSDF lease and no court
could interfere with the grant of lease since it was in accordance with the
requirement of law. The order passed in Research Foundation case on July
18, 2005 specifically directed that no court shall take cognizance or
entertain any challenge connected with the implementation of the main
judgment dated October 14, 2003. The challenge of the petitioners is not
with regards to the implementation of the Supreme Court's order but is on
an entirely different footing and is based on grounds which do not in any
way impinge on the Supreme Court's order. The petitioners are seeking to
enforce their rights under leases granted to them which are still subsisting
though mining has been suspended. The defence of its actions by the State
has no force. .

On behalf of the Haryana Environment Protection Society
similar arguments were raised that after the ban imposed by the Supreme
Court, the petitioners had no grounds to assert their rights under the leases.

The notification of May 27, 1997 had been issued under the old Rule 8,
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therefore, reliance on the new Rule was misplaced and the challenge was
highly belated. We are not convinced with these arguments as the
petitioners are seeking to enforce their rights under the leases which have
not been validly cancelled. The petitioners have successfully shown that the
procedure under the amended or the old Rules regarding management of
hazardous waste was not followed. The petitioners have also been
successful in showing that the notification was ultra vires both the old and
the amended rules. The legal requirement of preparing an environmental
impact study before identification of the site as per the old Rule 8 had not
been done.

The issues in this case are the vested rights of the petitioners
who are entitled to enjoy the mining leases and also their right to be heard
if the lease was to be cancelled, the land taken from them and awarded to
another party. There is nothing on the record to show that the petitioners
were ever heard before their leases were cancelled and 31 acres awarded to
the Haryana Environment Protection Society for setting up TSDF facility.
The challenge raised by the petitioners is not prohibited by the Supreme
Court. This challenge is also not against orders passed in M.C. Mehta’s case
which banned mining.

Lastly, we feel that pumping hazardous waste treated or
untreated in a site which has already been considered to be environmentally
endangered cannot be environmentally friendly. Mining activity was
stopped because environment was being degraded, how can disposed of
toxic, flammable or corrosive waste in such an area ever be considered
good. The notification as well as the environmental impact study dated

September 1998 was long before the decision in M.C. Mehta’s case.
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We are of the considered view that the petition deserves to be
allowed and notification dated May 27, 1997 alongwith the TSDF lease
over 31 acres deserve to be quashed, being violative to the Hazardous
Wastes (Management and Handling) Rules 1989 and also contrary to the
rules of natural justice.

Consequently this petiton is allowed. Notification dated May
27, 1997 (Annexure P-3A) and lease deed dated April 19, 2005 (Annexure
P-3) are hereby quashed.

The petitioners shall have their costs.

(K.S.GAREWAL)
JUDGE

(R.S.MADAN)
JUDGE

November 30, 2007
RSK/prem

NOTE: Whether to be referred to the Reporter or not:Yes/No
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Annexure-V
SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

CC 4418/2008
Petition(s) for Special Leave to Appeal (Civil)....../2008
(From the judgement and order dated 30/11/2007 in CWP No. 12312/2006 of The HIGH
COURT OF PUNJAB & HARYANA AT CHANDIGARH)

HARYANA STATE POLLUTION CONTROL BD.& ANR Petitioner(s)
VERSUS

PRADEEP KUMAR SETHI & ORS. Respondent(s)
(With appln(s) for c/delay in filing SLP and office report )

WITH S.L.P.(C)...CC NO. 5131 of 2008
(With appln.(s) for c/delay in filing SLP and office report)

Date: 31/03/2008 These Petitions were called on for hearing today.
CORAM :

HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE AFTAB ALAM

For Petitioner(s) Dr.Abhishek M.Singhvi, Sr.Adv.
Mr.Manijit Singh, Adv.
Mr. Kamal Mohan Gupta,Adv.

In SLP(C)...CC5131 Mr.Harish N.Salve, Sr.Adv.
Mr. Nikhil Nayyar, Adv.
Mr.Ankit Singhal, Adv.
Mr.T.V.S.Raghavendra Sreyas, Adv.

For Respondent(s)

UPON hearing counsel the Court made the following
ORDER
Delay condoned.

Issue notice.

There shall be interim stay of the impugned order until further orders.

50



(G.V.Ramana)
Court Master

(Veera Verma)
Court Master
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details are as follows:

CELL VOLUME (Maxi:ﬁum Achievable)

| Landfill-1 |

‘Volume of Pit bnlow Ground level :- 2.5 lakh m3
Volume of Pit above (:round level :- 2, 0 lakh m3
:'Total - 4,50 lakh m3

| Ltandfili-2 :

Volume of Pit below Ground level :- 4.10 lakh m3
| Volume of Pit above Ground level :- 3.60 lakh m3
Total :- 7.70 lakh m3 ‘

. 'Grand Tota! - 12.20 lakhs m3

In Phase | only Cell 1A { part of the Celll) having underground volurne cf
‘approximately 1 lakh m3 shaII be developed.

Hence, the total volume of cell which can be achieved is in the range of 12-13 Iakh
m3. Considering maximum waste availability at 36800 MT per vear, i.e., 30000 m3 of

waste, the volumes of Cells are adequate to take care of hazardous waste generated
upco next 30 years.

: Lookmg to the waste availability, the company propose to develop 2.5 lakh M* of
cell-1 from “Below the ground level portion” of the cells during first ten years. During
‘the next 10 years 2.0 lakhs m3 of the Cell-1- “above the ground level” and a portion
“of 2.25 lacs M? of cell-2 from the “Below the ground level” shall be developed. The
-:prOJect cost is calculated based on the above volumes.

However the Company can further develop about 5. 00 lakh m3 in Cell - 2 {including
'_both below the Ground level & above Ground level) in future.

- .Line'r System

1.1 Bottom Liner System
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Annexure-Vll

—— HARYANA STATE POLLUTION CONTROL z 2
—— BOARD i
Yoo Faridabad Sec.-16-A, Opp. Hewo Apartment, e s

WSPCE " aridabad Ph. 0129-2225315(0) Email:-
hspcbr ofr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 320220921FDBDCT 013466757 Dated: 30/07/2021
To.

M/s :GUJARAT ENVIRO PROTECTION AND INFRASTRUCTURE
(HARYANA) PVT. LTD.
PALI MOHABBATABAD STONE CRUSHER ZONE

Subject: Grant of consent to operate to M/s GUJARAT ENVIRO PROTECTION AND
INFRASTRUCTURE (HARYANA) PVT.LTD..

Please refer to your application no. 13466757 received on dated 2021-06-30 in
regional office Faridabad.With reference to your above application for consent to operate,M/s
GUJARAT ENVIRO PROTECTION AND INFRASTRUCTURE (HARYANA) PVT.LTD. is
here by granted consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/10/2021 - 30/09/2026

Industry Type Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid
recovery plant, MSW sanitary land fill site)

Category RED

Investment(In Lakh) 3945.3401

Total Land Area(Sq.| 125438.0

meter)

Total Builtup Area(Sq.| 4868.5

meter)

Quantity of effluent

1. Trade 6.0 KL/Day

2. Domestic 4.0 KL/Day

Number of outlets 2.0

M aode of discharge

1. Domestic septic tank/soak pit

2. Trade Reuse for sprinkling on landfill site

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. BOD 30 my/l

2. COD 250 mg/I

3. TSS 100 mg/l

4.0& G 10 mg/|
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5. Iron 3mg/l

Number of stacks 2

Height of stack

1. Stack attached to|32.5 meter
Incinrator

2. Stack attached to 3|6 meter
no. 32.5 KVA Dg set

Emission parameters

1. NA |

Product Details

1. Waste Solid Mix (|35 Metric Tonnes/day
Alternate Fuel)

Capacity of boiler

1. na | Ton/hr

Type of Furnace

1.na |

Type of Fuel

1. Electricity | M egawatt/day

Raw Material Details

Hazardous Waste | 35 Metric Tonnes/Day

Regional Officer, Faridabad
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
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7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.
8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. The unit will submit the analysis reports from all sources as applicable, before 30th June
every year and will keep all parameters with in standards prescribed under Environment
(Protection) Rules, 1986.

2. The unit will submit the Annual Report under HWM Rules by 30th June and Environment
Statement by 30th September every year.

3. Unit will submit fresh balance sheet/ CA certificate regarding capital investment cost of the
unit on land, building, plant and machinery without depreciation and will also deposit balance
consent fee if any found due as per |atest balance sheet/ CA certificate, by 30th September
every year.

4. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of
the consent/Authorization.

5. The hazardous waste generated by the unit will be disposed off only through Authorized
TSDF/recyclers/ Refiners of hazardous waste.

6. Unit will apply for authorization under HWM Rules immediately and will submit request for
sample collection after stabilization of STP/ETP within 3 months if applicable.

7. I, in future at any stage requirement/need of balance fees arises unit will be liable to pay the
same, failing which the CTO/Authorization so granted will be revoked automatically.

8. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
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allow only those new industrial unitsin NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.

9. Unit will liable to pay environmental compensation at any stage imposed by the Board.

10. Unit will installed only PNG fired dg sets, if required.

11.They will the submit the analysis report under air act before activation of incinerator .

12. The unit will keep all parameters with in standards prescribed under Environment
(Protection) Rules, 1986 by running and maintaining pollution control measures regularly and
effectively.

13. The unit will make agreement with authorized TSDF/Recycler for disposal of hazardous
wastei.e. ETP sludge/Used oil of DG set before start of operation of the unit and will submit
the Annua Report under HWM Rules, 2016 by 30th June every year.

14. ThisCTO is prejudice to any action under the provisions of applicable laws/ acts/
notification / courts order to be taken in respect of any violation at any stage without any claim
of the unit. If the unit fails to comply the provisions/conditions of CTO, various applicable
provisions of concerned departments/ agencies/ authorities/ any relevant decision of court,
the consent to operate so granted shall be revoked automatically without giving any notice.

Regional Officer, Faridabad
Haryana State Pollution Control Board.
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_ Annexure-IX
Government of India
Ministry of Environment, Forests & CC
Northern Regional Office
Bavs
No.24-23,

Dakshin Marg Sector-31A,

Chandigarh-160030

F.No.: 9-HRB0O78/2017-CHA Dated: September 12, 2017
To

The Addl. Chief Secretary (Forests),
Government of Haryana,

Haryana Civil Secretariat,
Chandigarh

Sub: Diversion of 99.056 ha of forest land closed under section 4 & 5 of
PLPA, 1900 in favour of AGM Power Grid Corporation of India Ltd.
New Delhi for construction of Loop in Loop out of both circuit
Bamnauli-Samayapur 400 KV D/C Tr line at Taghlakabad Sub Station
passing through various forest area under Forest Division and
District Faridabad, Haryana

Ref: i) Government of Haryana letter No. Admn-D-III-6989/72 dated
14.04.2017

Sir,

Please refer to the above cited letter and online proposal no.
FP/HR/Trans/20601/2016 seeking prior approval of the Central Government
for diversion of forest land for non-forestry purpose in accordance with section 2
of the Forest (Conservation) Act, 1980. Vide this office of even no. dated
18.07.2017 in-principle approval was accorded whose compliance has bcen
reported vide letter no. Admn-D-3-6989/1615 dated 01.09.17.

2. After careful examination of the proposal of the State Government,
approval is hereby conveyed for diversion of 99.056 hectares of forest land
for the above mentioned project, subject to the following conditions:

i Legal status of the forest land will remain unchanged;
ii.  Minimum number of trees and in any case not more than 1681 trees and

17237 plants will be removed;

iii. Compensatory afforestation will be carried out over 233.478 hectares
of degraded forest land on Badkhal Section 4 & 5 of PLPA 1900, as
per proposed scheme, at a cost of Rs. 10,16,31,456/- provided by the
user agency.

iv. Plantation will be done within one year from the date of issue of this
letter; '

V. The forest land will not be used for any other purpose than that mentoned
in the proposal;

vi. The forest land proposed to be diverted shall under no circumstances
be transferred to any other agency, department, or person without
approval of the Central Government;

vii. The layout plan of the proposal shall not be changed without the
prior approval of the Central Government;
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Viil.

X.

X1.
X11.

Xiil.

XVil.

XVl

XX11.

e

No damage will be done to the adjoining forest land;

No labour camp shall be established on the forest larid;

Compensatory afforestation will be done within one year from the datc of
issue of final approval over the extent of land as approved, out of the funds
provided by the user agency;

The user agency shall pay additional amount of NPV as and when
increased on the order of Hon’ble Supreme Court; ;

The maximum width of “Right of Way” for the proposed transmission line
on the forest land shall be not more than 46 meters;

Below each conductor, width clearance of 3.00 meters would be permitted
for taking the tension stringing equipment. The trecs on such strips would
have to be felled but after stringing work is complete, thc natural
regeneration will be allowed to come up.

Felling/ pollarding/ pruning of trees will be done with the permission of the
local forest officers, whenever necessary, to maintain the electric
clearance. One outer strip shall be left clear to permit maintenance of the
transmission line; .

. The minimum clearance between conductors and trees shall be

maintained 5.5 meters for preventing electric hazards; The sag and swing
of the conductors are to be kept in view while working out thc minimum
clearance maintained as above.

The user agency shall install circuit breakers at suitable places besides
maintain necessary ground clearance to prevent electrocution of wild
animals;

1. User agency in consultation with the State Forest Department, shall

prepare a detailed scheme for creation and maintenance of plantation of
dwarf species (preferably medicinal plants) in the Right of Way under the
transmission line, and provide funds for execution of the said schemc (o
the State Forest Department;

In case the portion of the transmission line to be constructed is located in
hilly areas, where adequate clearance is already available, trecs shall not
be cut;

. The user agency shall carry out muck disposal at pre-designated

sites 1n such a manner so as to avoid its rolling down and should be
taken up as per the scheme approved by the Forest Department;

. The required soil conservation measures should be taken up by the user

agency for which fund should be provided as per the current rate of works;
The User Agency shall provide firewood preferably alternate fuels to the
labourers and the staff working at the site so as to avoid any damage and
pressure on the nearby forest areas; ,

The boundary of the forest land being diverted shall be demarcated on
ground at the project cost, using four feet high RCC pillars, each pillar
inscribed with the serial number, DGPS coordinates, forward and
backward bearings and distance from pillar to pillar etc.;

The User Agency shall ensure that because of this project, no damage is
caused to the flora and the wildlife available in the area;

xxui. The user agency will assist the State Government in conservation

and preservation of flora and fauna of the area in accordance with
the plan prepared by the Chief Wildlife Warden of the State.

59

59



-3-

xxiv. Any other condition that this Regional Office mayv stipulate, from time to
time, in the interest of conservation, protection and development of forests
& wildlife;

xxv. The User agency shall submit the annual self compliance report in respect
of the above conditions to the State Government and to the concerned
Regional Office of the Ministry regularly; and

xxvi. It will be the responsibility of the State Government/User Agency to
obtain all other prior approvals/clearances under all other relevant
Acts/Rules/ Court’s Rulings/instructions, etc., including environmental
clearance, as applicable to this proposal.

3. The Ministry may revoke/suspend the clearance if implementation of any
of the above conditions is not satisfactory. State Government will ensure
fulfillment of these conditions through forest department.

60

Addl. Pr. Chief Conservator of Forests (Central)

Copy to:-

1. The ADGF (FC), Ministry of Environment, Forests and Climate Change,
Paryavaran Bhawan, New Delhi.

2. The Pr. Chief Conservator of Forests, Haryvana Forest Department, Van
Bhawan, Sector-6, Panchkula, Haryana.

3. Nodal Officer-cum CF (FC), Government of Harvana, Forest Department,
Sector-6, Van Bhawan, Panchkula, Haryana. 13400©

4. The Divisional Forest Officer, Forest Division and District Faridabad,
Haryana.

5. The Manager AGM Power Grid Corporation of India Ltd. New Delhi
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HARI 9¥dRN
gIfaRer, 991 U9 Siorarg gikads dAred
A dRIfa (Fe)
Ministry of Environment, Forest and Climate Change
Regional Office (Central Region)

H1A Mdd, Ud¥ dd, GdeN—Ud, Ao, ddddh 226024

Kendriya Bhawan, 5™ Floor, Sector-H, Aliganj, Lucknow- 226024, Telefax: 2326696, 2324340, 2324047, 2324025
Email: (Env.) m_env@rediffmail.com, (Forest) goimoefrolko@gmail.com

93 w0 ad’l/fé?c-ﬁ/m/m/zow/(rtmﬁ/@ﬁo
ﬁ?ﬁfﬁz /é ’2 ’/5)

qar ¥,

v wfea (gafo vd o)

feoell Vo WREN,

wadl WY, -3,

faeell WfEarerd, argolo ¥,

g feeeil—110002

Online Proposal No: FP/DL/TRANS/26365/2017

fawa: Diversion of forest area for construction of LILO of both circuit Bamnauli
Samaypur 400 KV D/C Transmission Line at Tughlakabad sub station.

gwad: aflo uq@ HYwa 9 W¥\d, a9 Ud  geid fawnn fieeft @1 uAre

11(26) / Hre / S-ATH / 95 / JRTHAAT / 4TS —8 / 8464—66, e — 09.02.2018 uq

11(26) / f1¢ / SAU® / 95 / 3Rywd) / q1d—8 / 8618—20, fa-T®H— 15.02.2018
AETad,

SR FIT 1 313G TR e ] HE B | GBIV BT feAid— 28.12.2017 P 3MEA &I AT &1
wrad @iy (REC) @) e # (REC Agenda item 23.13-UP) wnfia febar wrar o foreni faamiwr<
Gepor B e WG ga @ R ¥ R gdrerr o W qed a9 WRerd, 9 Ud gt
foeell & SuRiad Weffd U3 gRT WRqd @1 T4 § |

afcl: e WNBR AVIfa gNwe) @eA & T &g 27.68 20 AR g & R @il waEr g
ate 2965 gelt /il @ U Ud 1535 el B werd /wers @ dartie wWiefa fFrafaied wdl woaers
B B

1 (@) weiieeT RO g1 Al fWET @ uer A wifad ae e & aRged AR TR sieifd 27.68 B0 W
e ger<Iur T 10 auf de R ¥ Mawd oA (afer «¥l a1 wArfed dvd gy
JeTHENTEr) STHT ) SITge |

(@) Saa g a1 R & wiffied & aiee @) 2| 5 a9 e & gl H ERIrORT Ud AR
fpar IR de g9 9@ @l v oww § e /i o qfy afva fear s g @
ERCITRYT Ud ATATARYT B b ugaTd §9 BRI gy faftee Wi ger ol SR

o Uil AAMBROT T URNY 1S9 @ A uwifad a9 4 # @ el (e shiud die) @ 997 U
10 auf b TERRAT B ARG TR (GeiHI TR BT TR P gY FUEfE) Hr, Ty feed
H OSTHT @1 STTe |

3. (&) RiTEd] SIfRERYT gRT "R Sedad e @ Re fadem (Rifae) 202,/1995 @ aiwd
3MS0U0 W¥AT 566 Ud AN AR @B UF G 5—3 /2007—UHoHl0 fEd 05.02.2009 & ciEd
§ R T YR g adHE e (GEdd) @ PuiRa af¥ @ 98 e # uEr @)
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(@)  3HS WG S B TR g @ e vl A wamf wRka deitaes Wl
@1 Srgurer e (e S @ i gl a1 Agan faer s sfige gaRmer 2
YRYYT g b A @i it @ geTRiger &g vd ud wHodlodio @Y SR eI @1 faawer fean
AT 81) Uf¥a @1 S, derav & fafted wef w e e s

(M) U JNDHRUT N A BT dAaGd TV TS (W R gRI) yed BT 5 At g
d1. &Y g% # dgicad! Bl & 1 9<t g8 eI wTeRT PRl gRT ST @ ATeE |

4. fafgaq wiefd S8 89 & arg WA @ &7 @ W el gR1 dHied g A @ e
R fbar SR | aterrer U SemR ) "R vd dieR uv gwiar RR SR o9 &5 § ol Ul R
@ 3T (forward)ud 46 (backward) S=@) e (bearing) i e &1f |

5. UdmERT AMAEOT gRT ddfeqs wvaor @ kml files Sueer @l oot |

6. Hfd Iaa INWU AT AT Hedl 9= Sfg amRY B Eco-sencitive Zone ¥ w1 3@ & | o/ 5w g7
a0 Sfig wferurers @1 ammafed yHn g5 oft uftd @ s |

7. WA AMERYT GRT HB SIS A g g e g widd eveR 36 driad @ Ui
Pl SRR

8. WRITGRIT IHARVT Ud X0 WRPR aa del Afawr § o) woft frem, e qen Ren Al o gre
T |

9. Hglfie ¥pfd @1 suTer Ufa F¥ §u el wnfry aiRie) weeor § aF wwerr sRifem
1980 @ Focitd & fawg # T / UHIT UA WA B |

10- User agency shall deposit 5% of project cost with the RMB Fund on the lines of condition imposed by
Hon’ble Supreme Court of India in 1A No. 1868 in W.P. (Civil) No. 202/1995 for conservation and
development of Delhi Ridge Area.

As mentioned in the report of CEC the user agency has agreed to limit the forest clearance to 3 meters on
cither side of the ROW, accordingly the felling of tree should be minimized. Thus the felling of trees and
clearing of undergrowth along the ROW will be limited to 3 meters each on either side of the ROW solely
for the purpose of stringing of wires.

2- Original SOI toposheet of proposed land to be diverted as well as CA land has to be submitted.

13. QAFRYT, @5 U4 Werar) aRade warerd, 98 faeell @ us- 11-306 / 2014—whoo(pt.), faTH— 28.08.
2015 g1 SN fawm Fdemgan dgitae Wl S B9 @ siemd deifoe Wiy § sfeafad
odl & IguTerel srfd afdqyes geRigun, gHodiod), dwroflg wReor AreEm, @M aiweiw o @
JETRITUT B Ud A A H WAl §F arell e v F S fhd WM @ wwe td iR a9 9
gTad= @ "Hell # AR g 9 &1 a9 fRQunr B uer A swreRer vd AMRReT @ SO SR
IHBROT GIRT UehROT H U edt @1 Ui U @Rl i bl o AT # |

S @l ol @& aRyel wd fagar geowe aRure e g9 erafem @& us—11/FC/ROC/95-

2011/Part-V/1227 fetich— 02vadl, 2016 @ IIJAR YN & UX &) d= (§vefor) ifdfem, 1980 @ oed
faferaa wpfa sy @1 SmRf

HAGIAT,
\.
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Government of India
Ministry of Environment, Forests & Climate Change
Northern Regional Office
Bays No.24-25,
Dakshin Marg Sector-31A,
Chandigarh-160030

F.No.: 9-HRB078/2017-CHA Dated: 18.06.2017

To

Sub:

Ref:

Sir,

The Addl. Chief Secretary (Forests),
Government of Haryana,

Haryana Civil Secretariat,
Chandigarh

Diversion of 99.056 hectares of forest land closed under section 4 & 5 of PLPA, 1900 in
favour of AGM Power Grid Corporation of India Ltd. New Delhi for construction of Loop in
Loop out of both circuit Bamnauli-Samayapur 400 KV D/C Tr line at Taghlakabad Sub
Station passing through various forest area under Forest Division and District Faridabad,

Haryana

i) Nodal Officer letter no. Admn-D-III-6989/72 dated 14.04.2017 and Admn-D-III-
6989/948 dated 29.06.2017.
ii) Minutes of the REC meeting held on 23.06.2017

Please refer to the above cited letter and online proposal no. FP/HR/Trans/20601/2016 seeking

prior approval of the Central Government for diversion of forest land for non-forestry purpose in
accordance with section 2 of the Forest (Conservation) Act, 1980.

2.

After careful examination of the proposal of the State Government and approval of the REC, “in-

principle” approval is hereby conveyed for diversion of 99.056 hectares of forest land for the above
mentioned project subject to the following conditions:

1.
1i.

iii.

3

accorded:

1.
1.

iii.
iv.

vi.

vil.

viil.

X1,

Cost of compensatory afforestation as per CA scheme may be realized from the user agency;
Net Present Value (NPV) of the forest land being diverted for non-forestry purpose may be
realized from the user agency, as per Ministry’s directions issued vide letters No. 5-3/2007-FC
dated 5% February 2009 and Hon’ble Supreme Court of India’s Order dated 30t October
2002, 28th March, 2008, 24th April, 2008 and 9t May 2008;

As per the orders of the Government of India vide letter No. 5-2/2010-CAMPA 24.06.2011, the
Net Present Value (NPV) of the forest land and all other CA levies shall be deposited through
web portal of Ministry of Environment, Forest and Climate Change
http:/ /forestsclearance.nic.in or http://efclearance.nic.in.

The following conditions shall also be complied with after the final approval is

Legal status of the forest land will remain unchanged,;

Efforts should be made to fell minimum number of trees and in any case, not more than
1681 trees and 17237 plants will be removed.

The trees should be felled under strict supervision of the State Forest Department;

The CA and Addl. CA will be carried out over 233.478 ha forest land as per the CA scheme
and the funds will be provided by the user agency. The plantation will be done within one
year from the date of issue of this letter.

The forest land will not be used for any other purpose than that mentioned in the proposal,
The forest land proposed to be diverted shall under no circumstances be transferred
to any other agency, department, or person without approval of the competent
authority;

The layout plan of the proposal shall not be changed without the prior approval of the
Central Government;

No damage will be done to the adjoining forest land;

No labour camp shall be established on the forest land;

Compensatory afforestation will be done within one year from the date of issue of final
approval over the extent of land as approved, out of the funds provided by the user agency;
The user agency shall pay additional amount of NPV as and when increased on the order of
Hon’ble Supreme Court;
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Xil. The maximum width of “Right of Way” for the proposed transmission line on the forest land
shall be not more than 46 meters;
Xiii. Below each conductor, width clearance of 3.00 meters would be permitted for taking the

tension stringing equipment. The trees on such strips would have to be felled but after
stringing work is complete, the natural regeneration will be allowed to come up.
Felling/pollarding/ pruning of trees will be done with the permission of the local forest
officers, whenever necessary, to maintain the electric clearance. One outer strip shall be left
clear to permit maintenance of the transmission line;

Xiv. The minimum clearance between conductors and trees shall be maintained 5.5 meters for
preventing electric hazards; The sag and swing of the conductors are to be kept in view while
working out the minimum clearance maintained as above

XV, The user agency shall install circuit breakers at suitable places besides maintain necessary
ground clearance to prevent electrocution of wild animals;
XVi. User agency in consultation with the State Forest Department, shall prepare a detailed

scheme for creation and maintenance of plantation of dwarf species (preferably medicinal
plants) in the Right of Way under the transmission line, and provide funds for execution of
the said scheme to the State Forest Department;

XVil. In case the portion of the transmission line to be constructed is located in hilly areas, where
adequate clearance is already available, trees shall not be cut;

xviii. The user agency shall carry out muck disposal at pre-designated sites in such a
manner so as to avoid its rolling down and should be taken up as per the scheme
approved by the Forest Department;

XiX. The required soil conservation measures should be taken up by the user agency for which
fund should be provided as per the current rate of works;

XX. The User Agency shall provide firewood preferably alternate fuels to the labourers and the
staff working at the site so as to avoid any damage and pressure on the nearby forest areas;

XX, The boundary of the forest land being diverted shall be demarcated on ground at the project
cost, using four feet high RCC pillars, each pillar inscribed with the serial number, DGPS
coordinates, forward and backward bearings and distance from pillar to pillar etc.;

xxil.  The User Agency shall ensure that because of this project, no damage is caused to the flora
and the wildlife available in the area;

xxiii. The user agency will assist the State Government in conservation and preservation of
flora and fauna of the area in accordance with the plan prepared by the Chief Wildlife
Warden of the State.

xxiv.  Any other condition that this Regional Office may stipulate, from time to time, in the interest
of conservation, protection and development of forests & wildlife;

xxv.  The User agency shall submit the annual self compliance report in respect of the above
conditions to the State Government and to the concerned Regional Office of the Ministry
regularly; and

xxvi. It will be the responsibility of the State Government/User Agency to obtain all other prior
approvals/clearances under all other relevant Acts/Rules/Court’s Rulings/instructions,
etc., including environmental clearance, as applicable to this proposal.

4, After receipt of the compliance report on fulfillment of the conditions under para-2 above, the
proposal shall be considered for the final approval under Section-2 of the Forest (Conservation) Act,

1980.
Yours faithf

AQloH 2ot

tral)

(C.D.
Addl. Pr Chief Conservator of Forests (

Copy to:-

1. The ADGF (FC), Ministry of Environment, Forests and Climate Change, Paryavaran Bhawan, Jor
Bagh Road Aliganj, New Delhi-110 003.

2. The Pr. Chief Conservator of Forests, Haryana Forest Department, Van Bhawan, Sector-6,
Panchkula, Haryana.

3. Nodal Officer-cum CF (FC), Government of Haryana, Forest Department, Sector-6, Van Bhawan,
Panchkula, Haryana. 134009

4. The Divisional Forest Officer, Forest Division and District Faridabad, Haryana.

5. The Manager AGM Power Grid Corporation of India Ltd. New Delhi
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HIE GIPN %
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/ , Ministry of Environment, Forests & Climate Change 3t ¢ efrdt
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Sl W, gEq O, UEeT-UH, e, dEea%-226024
Kendriya Bhawan, 5th Tloor, Sector ‘B’ Aliganj, Lucknow-226024 Telefax: 2326696, 2324340, 2324047, 2324025
Email: (Env) m_env @rediffmail.com, (Forest) goimoefrolko @ gmail.com

3 w0 st /faecht /04 /01 /2017/@5141[3@.4 faTi®—27.08.2018

Har H,
yq@ wfHa (afo vd a9)
foeell I WRER,
wodl W, |34,
feoeh wftarera, angodlo 3T,
73 faceii—110002

Online Proposal No: FP/DL/TRANS/26365/2017

fasa: Diversion of forest area for construction of LILO of both circuit Bamnauli
Samaypur 400 KV D/C Transmission Line at Tughlakabad sub station.

g afdo wg" ¥ 99 WXEd, 99 TG gaoiid  fawmn, el @1 uEie-
11(26) / N1¢ / Sfww / 95 / rRuwdl /uTd -8 / 46025, fa-TH—24.08.2018.

#Eley,

HUI W ATy N JE 9 Wed (@ g 9 o gfues, T ool @1 wie-
| 1(26) / d10T0 / SI0EOTHO / 95 / JROYHGE0 / HIT—8 / 7112, farAT—21.12.2017 FT IR T8V HRA Bl B
R PP R I9Y IHR F [aifed ywdd W a9 (§err) AR, 1980 @ ORI (2) & IF=rRia WIRd
TXHR B wirpfa AT ot

TSI TR 56 BRI b OENEId UF Qe 16022018 §RT UM H Agiwie wWigfd
yer & T off frad sfeafaa wdl @ srure T @ 9 e 6§ 99 Sig diqures, T3 feee
& SUREd Heffd U9 gRT U @ M ¥ | YR SUTeT W IS AR $R B SR G 1D
I8 gfud a1 & 6 drg WeR dw WoR fAvaifed arew argd @ i 8q 27.68 80 ARfe a @
& A e WA Ud aed 2065 gell /Ul @ U UE 1535 el @1 bers /Bers @l fafdaq wiafa
fafafea oal W™ 9T dRdl 8- :

1. yegmatad a9 g B Fnfae Reaft #§ @8 aRads =& g

2 yEET SfeNY gRT 9 T @ ua ¥ waifdd o9 & @ 9Aged IR T aufd 2768 20 W
ARTRS gETRIUV T 10 TET b VEREG B MALYS IR (G AT S} Dbl FAINRT BRI &G
JTHIRE) o @ Se | Sad A 99 T & Wit @ R @ B | HEHI S e R
f&2r v forat & agER “owner ship of land would remain with DDA......... ” IoorEed ® &
S foofa a3 weea aRaer &g & Frfd fear & o & aRarerelt § g8 favta @r =6 8
DDA gRT 344 &3 54 amg &1 ardfed =& fbar 9w v 39 83 31 99 4% & w9 § wiEn @
SIET Ud Sa &5 BT el ag yalo §g WA & qd AN S| el S FgEG J69eEs
gl | \roy SRaR g8 A gfded svl 5 g § 9ttd afiRme garuy &g wxanda &3 3 3
fepam Se |

3. R YE TO9H Ped P oXf § g B 8 A uhE dfeRe gR Gl @ 96 g8 X @
arfaRea R @ &= 8 |

\
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10.

11-

12-

13-

14.

15:

16.

1@

18.

g @ i 9 TE-vEg @ ERM AE-U™ 85 B il g sia—sgel 3 fail e
@ afy 8 ugar Sg |

yeafda o= 9fy @1 s e f e yaee @ fore e fhar S |

AT Ty @ fIRE o T B A ¥/ B B B SR el / TeR Pred A R
&1 H A8 fHar Sme |

TR AR gRT BT B @ SRM e R BERG Augyl /¥ @1 xar /R aa
B ol B o, @fs Fweadt a=t @ afa 7 8|

TR SRR ERT TR e /a9 85 @ I U eyl /w1 3 fon fE off yer @ e
TE AT S |

iR AR B @ R A (S SRl B ER 99 e 3 sE—xa # fhar

TR o & B A W (@) gRT dWie Wit Afiawer @ g W fear S| et v
FeR A SieR WX SIITAT WRAT MR 99 & A o ule dioR B M Ud WY Ihe e At fora
201 | ¥r5u o T e aruTe gRf¥Ed S AR SHE ET 59 drterd B W & e |

User agency shall deposit 5% of project cost with the Ridge Management Board Fund on the lines of
condition imposed by Hon’ble Supreme Court of India in IA No. 1868 in W.P. (Civil) No. 202/1995
for conservation and development of Delhi Ridge Area.

As mentioned in the report of CEC the user agency has agreed to limit the forest clearance to 3 meters
on either side of the ROW, accordingly the felling of tree should be minimized. Thus the felling of
trees and clearing of undergrowth along the ROW will be limited to 3 meters each on either side of the
ROW solely for the purpose of stringing of wires.

StfEaefomeer | aife $feaT Td Ridge Management Board §RT @Y Y 1 9cl @l e
feparm e | _
TR SRR BRI AT AATIH B Y RO B A SAARID GRET YT AR I |

ﬁqfwmfﬁmqﬁﬁsﬁamq&ﬁaﬂwwzﬁﬁuﬁﬁﬁm/mﬁwmm
ST Ud Sravad =gAqH gell o & U fhar S

T AfEReT B I aTavde B a gataRer wwew wfdfvem 1986 @ Wifdul @ arid
wafaxefia Wi ura s gl |

CEC gRT Application No. 1413 of 2017 # fa=i& 01.122017 ERT WIRd 3mew ¥ fafegq wa
qfieror T WAl (observation & recommendation) T 3R UTer AT STQAT |

e F e e off PufRa wd &1 srgurer W€ 8 sieraT srdNSe siguTe 81 @ Rerfd
¥ Pg PR §RI WHT B AR T3 o1 AfeR GREr 2 |

AT,

e

RRECE! Ir\-rg% (®0)
/

f
/

/
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F.No. 12/301/2017- CA/Delhi/UID: 1742’C'87_
COMPETENT AUTHORITY

o~ NCT of Delhi

Puratatva Bhawan,

Block -D, 1* floor,

INA, New Delhi — 110 023
(UNDER SECTIONS 20C AND 20D OF AMASR ACT. 1938)

To,

/s Power Grid Corporation of India Limited
Through its Asstt. G.M. Delhi Project (TKD)
Shri V. K. Trivedi

400/220 KV GIS Maharani Bagh Sub-Station,
Bahlolpur Khadar, Sarai Kale Khan,
In front of ISBT, New Delhi.

Dﬂltd:]g,o 2”8

Sub: Grant of Permission for construction of Power Transmission Towers, with total height 18
mtrs Near Air Force Residential Quarters, Tughlakabad Sub-Station, New Delhi-reg.

Sir,

Please refer to your application dated 03.05.2017 submitted in Form - I under Rule 5 of the
Ancient Monuments and Archacological Sites and Remains. The proposal was recornmendation by
NMA in 170"  meeting held on 13" February. 2018 vide letter No. 2-9(1061) 2017-NOC/NMA
dated 13.02.2018, for grant of permission of construction of Transmission Towers. | am enclosing
herewith the letter of permission in Form [V for undertaking construction of 8 Power Transmission
Towers, with total height 36.395 mtrs. to 80.173 mtrs., Near Air Force Residential Quarters,
Tughlakabad Sub-Station, New Delhi as per building plan submitted by him which falls in the
regulated area of Tughlakabad Fort, a centrally Protected Monument at a distance of 126 mtrs. to
159 mtrs. and Adilabad Fert, a centrally Protected Monument at a distance of 114 mtrs. to 165
mtrs.. Proposed work of being public utility project under category II of rule 6. The proposed
work shall be undertaken strictly in accordance with the plan. section and elevation submitted by you
subject to the provisions of Delhi Building Bye-Laws 1983 and Master Plan for Delhi 2021, On
completion of the proposed construction, you are required to inform this office along with
photographs of the construction. Your attention is also drawn to the Section 30B of the Ancient
Monuments and Archaeological Sites and Remains Act. 1958 which reads as follows:

“30B. Punishment for construction, etc., in regulated area. — Whoever raises, on and afier
the date on which the Ancient Monuments and Archaeological Sites and Remains (Amendment and
Validation) Bill, 2010, receives the assent of the President (29" March, 2010) any construction in the
regulated area without the previous permission of the Competent Authority or in contravention of the
permission granted by the Competent Authority, shall be punishable with imprisonment not exceeding
two years or with fine which may extend to one laukh rupees or with both.”

Yours faitRtully.

(D% Dimr)

Competent Authority

of Delhi

Copy to:
. The Member Secretary. National Monuments Authority. 24, Tilak Marg, Ney
. The Dy. Commissioner. (South Zone) MCD, Green Park. New Delhi

. The Superintending Archaeologist. ASI, Delhi Circle, INA, New Delhi

W I -
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COMPETENT AUTHORITY
NCT of Delini
Puratatva Bhawan,
Block -D. 1™ floor,
INA. New Delhi— 110 023
(UNDER SECTIONS 20C AND 20D OF AMASR ACT, 1958)

Form IV

Grant of permission for undertaking construction/reconstruction/repair/renovation in the
reg_ulatec! area of the protected monument/archaeological site and remains declared as of
national importance under the Ancient Monuments and Archaeological Sites and Remains
Act, 1958

(see rule 12)

Whereas, M/s Power Grid Corporation of India Limited through its Asstt. G.M. Delhi
Project (TKD), Shri V. K. Trivedi applicant has applied for permission for construction of Power
Transmission Towers, Near Air Force Residential Quarters, Tughlakabad Sub-Station, New
Delhi in the regulated area near or adjoining Tughlakabad Fort and Adilabad Fort, in South
Delhi. NCT of Delhi and has undertaken to observe the provisions of the At cient Monuments and
Archaeological Sites and Remains Act. 1958 and rules, made there under. . D.N. Dimri. Competent
Authority, do hereby grant this permission on the basis of the recommendation of the National
Monuments Authority under rule 11 of Ancient Monuments and Archaeological Sites and Remains
(Framing of Heritage Bye-Laws and Other Functions of the Competent Authority) Rules, 2011 to the
said M/s Power Grid Corporation of India Limited through its Asstt. G.M. Delhi Project (TKD),
Shri V. K. Trivedi for undertaking construction of 8 Power Transmission Towers, with total
height 36.395 mtrs. to 80.173 mtrs., Near Air Force Residential Quarters, Tughlakabad Sub-
Station, New Delhi as per plan submitted by him.

The permission is granted subject to the provisions of the Act and the Rules and is further subject 10
the following conditions, namely, that the applicant shall:

(i) Incorporate elements of art & architecture of the protected monument near the locality
i.e. Tughlakabad Fort and Adilabad Fort in the fagade of the building.

(ii) Design the tower in such a manner that it not unaesthetically exposed.

(i) Use the colour and tower material on the exterior of the tower, which are aesthetically
pleasing.

(iv)  Use the premises for purposes ds per the approval of local authorities concerned and
no negative trade or usages shall be allowed which may afject adversely the ambience
around the sife.

) Fix a small stone plaque of 2" x 4’ size on the houndary wall of the house depicting
locution, name, time period of the nearest protected monument for creating s
awareness among the public.

(vi)  Obtain necessary sanctions prior to carrying oul the proposed construction as per the

provisions of MCD Act and MPD 2021.

(vii)  Submit a certificate 10 the Competent Authority. on complelion

Ep

construction that all conditions of the permission have been compiEki fh:
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(viii)  Support, cooperate and participate in aql] activities and programmes of 48[ GNCTD,
RWA which are helpful in the preservation, conservation, Security, upkeep and
maintenance of the protected monument(s) of the locality and aiso undertake such
activities individually or through RWA4 and Trade Associations in coordination with
AST or GNCTD,

(ix) omply with the Heritage Bye-Layws of the protected monuments of the locality when
approved.

The permission s NOL transferable and it ghyj] be valid for a period of three years commencing

with [ /62/2018.

(D.N. imri)
Station: New Delhj Competent Authority

Date:[S,O‘l//g
F.No, 12/301/2018- CA/Delhi/UID- 1742}(?8‘_;

M/s Power Grid Corporation of India Limited
through its Asstt, G.M. Delhi Project (TKD)

Shri VK, Trivedi
400/220 KV GJS Maharani Bagh Sub-Station,

Bahlolpur Khadar, Saraj Kale Khan,
In front of ISBT, New Delhi.

Copy for information to:

1. The Member Secretary, Nationa] Monuments Authority, 24, Tilak Marg, New Delhj
2. The Dy, Commissioner, (South Zone) MCD, Green Park, New Delhj

3. The Superintending Archaeologist, ASI, Delhi Circle, INA, New Delhj
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POWER (areq wewn @ I =[E=

GRID CORPORATION OF INDIA LIMITED =2

Wﬂfi . TR TR ey ey , (A Government of India Enterprises) arazfas
220KV GIS Substation Maharanibagh, Behlolp ' T, Wg.l’ﬂ.ﬂ.ﬂ.ﬁiﬂh{ femt-110 013 w ' 65645846%‘4’7“ 16931985

400/ ur Khad
e ar, Opposite Sarai Kale Kh i- 65645848, Tele.Fax : 2693198
' .Re1;2 Nﬁ:}"STS”Ughlakabad/uLo ale Khan, ISBT. New Delhi-110 013, Tel : 65645846, Tele 72
gdn @Al Ref. No. TL Date: 23.06.2016
To. [Dated :

The Directorate of Operation
Wing Commander,

Air Head Quarter,

Vayu Bhawan, Rafi Marg,
New Delhi-110011

Sub:T(:::SSrt;?sct_lon |9f LILO of Both Circuits of 400 KV D/C Bamnauli-Samayapur 400 KV
sion line at Tughlakabad Sub-Station. - Application for issue of NOC.

Dear Sir,

POWERGRID CORPORATION OF INDIA LTD. (A Government of India Ltd.) working under
administrative control of Ministry of Power, Government of India, POWERGRID, a central
transmission utility is engaged in establishment and operation of regional and national grid to
facilitate of electric power within and across the region with reliability , security and sound
commercial principals.

POWERGRID is going to construct LILO of Both circuit of 400 KV D/C Bamnauli-Samayapur
Transmission line at Tughlakabad Sub-Station under Strengthening of 400 KV system for the
central Part of National Grid. Under the provision of IS: 5613, it is mandatory to inform and
seek clearance from Air Force Authorities for completion of transmission line.

A copy of the line route on 1:50000Topographical map along with filled Performa for detall
d here with for your kind perusal please. It is further intimate to

transmission line is enclose
you that no foreign national/s is /are working/ will be working in the construction of the said

transmission line.

In view of above, it is requested that NOC may please be issued for the subject line at the

earliest.
Thanking You, Yours Fa‘i\thfuny
IS\IS
(R.B.Singh)rb \
Chief Manager
M: 08800197164
Encl: 01. Performa e <y e /9 ,
02 Undertaking on Rs.10/- Stamp Paper G, tianier
03.Tower Schedule as per guide line. arae fre @i s g fee

POWER CGRID CORPOMATION OF INDIALIMITED

Ay
AT W

= Al i [YEREE
04.Route Map. W/—H T Rete (T
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AIRPORTS AUTHORITY OF INDIA

AARGINRIATUNOCZ1101/ 1 313 1 G
ot : | Date: 16.08. "

To . . 1
power Grid Corporation of Ingja Ltd.,
. 400/220 KV GIS §/S, . .
surajkund Road Behind Air-Fore
) (Vayu Sena Vihar),
Tughlakabad, Delhi-110062,

€ Quarters °

’per thie provisions of Govt, of 'nﬁ::?:n?r?i’s:f ln:ia (AAl) in Pursuance of responsibility conferred by and as
: o . I P . et . th ~
for Safe and Regular Aircraft Opérations, Yo c'_\"l Av.at.lon) LOrder GSR.751 (E) dated 30™ September 2015

Site Description *

Applicant Reference NRlllﬂ'SlTughlakaba‘dll.llc;m dated 09.03.2017
Letter No.* . ) e : .

NOC ID* ' SAF_D/ NORTH/p/ 071917/232613

3. NOC Details for Height Clearance: .
Sl.No 1| Sl. No. {(Mentioned in Annexure) -

[N

| Permissible Top Elevation (A.Msi) in mtrs
. : _ - . | All'sites as per extel sheet of NOCAS Id:
1. Transmission Pole No, 01 t6 60 ~__| SAFD/NORTH/P/071917/232613are cleared.

*As provided by Applicant.
. 4. ‘This:NOC is subject to theterms and cohd:‘_tiori’s as given below: -

AN  a.Permissible Top elevation has been issued on the basis of Site coordinates and Site Elevation submitted by
* Applicant.-AAl neither owns the responsibility nor authenticates the correctness of the site coordinates & site
" élevation provided by the applicant. If at any stage it is established that the actual data is different, this NOC -
" will stand null and void and action will be-taken as per law. The office in-charge of the concerned aerodrome
" may initiate action under the Aircraft (Demoligion of Obstruction caused by Buildings 'aﬁd'_’l'rees etc.) Rules,
1994", - : S : T -

b. The Structure’ height (including any superstiucture) shall be calculated by subtracting the Site.elevation in
AMSL from the Permissible Top Elevation in AMSL i.e. Maximum Structure Height = Permissible Top Elevation
minus (-) Site Elevation, . ‘ ’ '

. The issue of the 'NOC' is furt.he{- subjeet to the previsions of Section 9-A of the Indian Aircraft Act, 1934 and -
any notifications issued there under from time to time including, “The Aircraft (Demolition of Obstruction

Caused by Buildings and Trees etc.) Rules, 1994”. . . , L
d. No radio/TV Antenna, lightening arresters, staircase, Mumtee, Overhead water tank_and attachments of .
fixtures of any kind shall project above the Permissible Top Elevation, as lndi;ated ih para 3. :

. . : L - - ‘ g - . ‘ y :
—~— - R —110037. XY : 25652447 B : 25656451
Regional Heskdquariers, Northerm Region, Operational Offies, Gurgaon Road, New Dohi-110037 Tele 25652447 Fas 25656451
: " o o L efEl A mﬁ]ﬂﬂe (o ‘
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by aircraft Operations at orin the vicinity of the airport. -

- i.Day markings & night lighting with secondary power supply shall be provided as per .the 'guidélines specified

L. In‘case of any discrebaﬂcy/ingerpretg'tion of NOC letter, English ver;;;i_o‘n shall be-valid. .

75

>

- ' -‘- o i [

e. Only use of oil fired or eleciric-ﬁred-'furnat.:e is permissible, within 8 KM of the Aerodrome Reference Point. A

f. The certificate is valid for a period of 7'years. If the construction is not commenced within thie period, a fresh
‘NOC’ from th;‘ Designated Officer of Airports Authiority of Ihdia shall be obtained. However, if construction
-work has commentced, onetimé revalidation request, for a period not exceeding 12 years from the date of issue
of NOC in respect of chimney, may be considered by AAI. The date of completion of the Structure should be

* .intimated to this office..

.
L

8-No light or a combination of lights which by reasan of its intensify, conﬂgdratién or co_'lour‘may.cause

confusion with the aeronautical ground lights of the Airport shall be installed at the site at any time, durifig or

after the-construction of the building. No activity shall be allowed which may affect the safe’ operations’of

flights. . .

h. The applicant,yéill not complain/claim cbmpensaiion against aircraft noise, vibrations, damages-etc. caused

in chapter 6 and appendix 6 of Civil Aviation Requirement Series ‘B’ Part | Section 4, available on DGCA India -

website; vpiww.dgca.ni(f.in;v

land etc. -

k. This NOC has been issued with respect to the Civil Airports. Applicant needs to seek separate NOC fromj“;

Defence Authorities as well as frorr_l' concerned State Gowt. for unlicensed airports, if the site lies within their
jurisdiction. : L , - o

m. In case of ény disputé with respect to site elevation and/or AGL height, Permissible Top Efevat_ion in AMSL
shall prevail. . - . . T4 . . .

Enclosed: Copy of Excel sheet of NOCAS Ip: SAFD/NORTH/P/071917/232613.

(GPsingh) -
Deputy General Manager (ATM-NOC) o , . L 7
For General Manager (ATM), NR - - S o - o - o y

.Copyt‘o:._ . . - . S o
1. The Executive Director (ASM), AAl, Rajiv Gandhi Bhavan, Safdarjung Airport, New Delhi-110003.
2. Guard File. . - _

’
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"EXYCEL SHEET OF NOCAS 1n: SAED/ NGARTH/ P / 671917 /23263

PolelD Latitude
1283017
2283015
3283012
428 3007
528 29 47
62829 34
7282924
8282921
92829 14

102829 04
11282855
1228 28 42
1328 28 33
1428 27 58
1528 27 48
1628 27 36
17282712
1828 26 51
1928 26 15
2028 2557
2128 25 44
22282535
23282529
242824 48
2528 24 42
2628 24 02
2728 23 46
2828 23 37
2928 23 37
3028 23 22
31282317
32282311
3328 22 56
3428 22 37
352822 25
36282213
3728 2201
38282150
39282141
4028 21 37
4128 21 37
42282129
43282128
442821 14
4528 21 09
46 28 21 07
47282106
4828 20 57
4928 20 48
5028 20 40
51282016
5228 20 04
5328 19 56
5428 19 39
5528 19 31
5628 19 28
5728 19 26
5828 19 25
5928 19 25
6028 19 33

Longitude
77 15 42
77 1553
77 16 03
77 16 16
77 16 22
7716 20
7716 13
77 16 12
77 1559
771524
77 14 56
7714 44
77 14 48
771522
771518
771512
771514
77 1529
77 15 06
771515
771511
77 15 02
77 14 52
77 14 07
77 14 04
77 13 26

- 771322

771313
771301
771251
77 12 36
77 12 23
77 12 00
77 1152
77 11 48
7711 42
771139
771133
771121
771110
77 1059
7710 48
77 10 33
77 10 24
771018
77 10 04
77 09 51
77 09 43
77 09 30
77 09 27
77 09 25
770921
7709 26
77 09 35
77 09 42
77 09 45
77 09 45
77 09 40
77 09 40
77 09 40

SiteElevation BuildingHeight

181.90
181.89
184.99
193.20
196.35
202.27
203.06
203.50
209.53
202.95
207.18
218.90
218.28
221.33
226.29
237.14
243.52
233.55
220.31
218.83
235.11
237.43
237.29
241.02
240.91
249.38
256.00
253.90
253.35
254,22
268.20
263.73
257.84
249.05
232.17
219.23
218.84
222.03
222.71
213.89
182.99
187.22
227.31
229.00
231.61
225.75
176.99
237.96
250.85
259.39
261.23
262.55
266.42
269.57
261.65
254.26
250.34
25445
258.45
261.03

76

79.70
82.70
76.98
73.70
74.17
76.98
77.17
73.70
73.98
73.98
84.70
83.70
73.70
73.98
73.70
74.17
79.70
77.17
79.70
73.70
76.70
79.70
70.98
70.98
71.17
71.17
71.17
70.98
73.70
76.70
71.17
74.18
70.98
69.67
69.67
91.70
91.70
70.98
70.98
71.17
70.70
91.70
69.67
71.17
72.20
72.20
81.98
72.20
71.17
69.67
91.70
91.70
70.98
73.70
73.70
73.70
73.70
82.70
103.70
103.70

9y

Oy. General Manager (A
R R

%76

/68-20/7
[ CRATY)

Airports Authority of Ingig

wore wiafey,
Operational Offices, Gurgaon
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Annexure-X

"';\\(
\iﬁgﬁ‘
iy
 yud
A we Government of 1ndia
. Ty s Ministry of Power
\ ol o afam Central Electricity Authority
astia Pt sz (sen) Region

. al Inspectorial Organization(North)
FHIH 328 Pk e Room N0 328, NRPC Puilding.

18- o 5 fiw At 18- A Saheed Jeet Sineh Mare
Fz A Rt -110016 Katwaria Sarai New Delli 110016
websiterwww.cennic.in, 25 011-26510249

@l ENRIO/PGCIL-333/GIS/TKD/Delhi/18/915

Dated: 08-10-2018

APPROVAL FOR ENERGISATION

(Under Regulation 43 of CEA (Measures relating to safety and Electric Supply)
Regulations,2010(as amended)|

Asst. General Manager,
Power Grid Corporation of India Limited,
400/220 KV GIS Substation,
Suraj Kund Road,
Tughlakabad, Delhi - 110044,

Subject: - Approval for energisation of LILO of both circuit of 400 kV Bamnauli -
Samaypur transmission line at 400/220/66 kV GIS Substation, Tughlakabad, Delhi under

Regulation 43 of CEA (Mecasures relating to Safety and Electric Supply) Regulations, 2010
(as amended).

Reference: - 1. Online Application No. B/2018/00417 Dated: 23.09.2018
2. Our letter No. NRIO/PGCIL-333/GIS/TKD/Dclhi/18/907 dated 03.10.2018
3. Your letter No. PG/NR1/TKD/CEA/Compliance dated 04.10.2018

Whereas the inspection of LILO of both Circuit of 400 kV Bamnauli - Samaypur
transmission line (total route length 28.56 km) at 400/220/66 kV GIS Substation of PGCIL,
Tughlakabad, Delhi was done on 01.10.2018 by the undersigned and non-compliance of certain
provisions/stipulations of the Regulations were conveyed to you vide our letter (lnspccti.on
Report) under reference at Sl. No. 2 and the compliance of the same has since been received vide
your letter cited at SI. No. 3 above. The approval for energisation of LILO of both Circuit of
400 kV Bamnauli - Samaypur transmission line at 400/220/66 kV GIS Substation,
Tughlakabad, Delhi is hereby accorded under Regulation 43 of CEA (Measures relating to
safety and Electric Supply) Regulations, 2010(as amended,).

The consistent compliance of relevant provisions of CEA (Measures relating to ‘safer
and Electric Supply) Regulations, 2010(as amended) shall be ‘ensured by PGCI-L for safety in
operation and maintenance of the above line. Periodical inspection of the aboye line shall be due
after 02 years from the date of this inspection. This periodicity is subject to change by
Government Notification.

;7, ]t:k":/;“:\ \$

(Prakash Khichi)
Superintending Engineer &
Electrical Inspector

1o the Govt. of India
Copy to: Chief Engineer, Chief Electrical Inspectorate Division, CEA
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Annexure-XI
Before The National Green Tribunal,
Principal Bench, New Delhi
Original Application No. ........ /2020
In the Matter of :
M/s Gujarat Enviro Protection & Infrastructure Haryana (Pvt) Ltd
through its authorized representative
....... Applicant
Versus
M/s Power Grid Corporation of India Ltd & Ors.
i i
o Respondents
INDEX
S.No. Particulars P.No.

1. [Application U/S. 14 R/W S.18 Of The National |- ?7
Green Tribunal Act 2010 Along With Supporting

Affidavit.

2. Vakalatnama 7_8

Applicant i

Through counsel

-

Ankur Kr. Sharma
Chamber no. K-83

Tis Hazari court complex
Delhi-110054

Email:ankursharmalawyer@gmail.com

M:9015355666
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required treatment in proper scientific .manner in
accordance to The Hazardous Wastes (Management &
Handling) Rules 1989 as amended under the Environment
(Protection Act, 1986 of Environment Ministry Govt. of India
and Central Pollution Control Board. These rules mandate all
industries to undertake proper management and set up

disposal facilities for hazardous wastes.

. That the respondent No. 1 and 2 have now installed the

High Tension Electrical Transmission line Towers adjacent to
the premises of the applicant for the purpose of High
Voltage Electrical Transmission of 1,32,000/2,40,000 Volts.
Those High tension electrical transmission wires are
wrongfully and illégally bending over the premises of the
applicant, for which the respondents have no right to do so.
Moreover, the radiation impact of the above said High-
Tension Electrical Transmission Line expands to the radius
of 30 to 50 Ft. both vertically and horizontally. During the
rainy days the diameter is reduced to another 4-5 Feet
which makes the working condition for the people working
on the site more miserable and dangerous, which may turn
fatal to the human life. It is further submitted that there are
100 to 150 employees of the applicant, who always remains
present and working on the premises handling hazardous

wastes lying over the premises. Generally there develops

fire due to chemical reaction. Considering the present

79
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- 8 -
receipt of waste, the life of the site is about 30 years. It is

pertinent to mention here that after the land is filled upto

——

ground level, it further has to be filled up to the height of

e

about five meters. After the period of completion of approx.

e

30 years the site will achieve its full potential, then there
would be capping of whole landfill site only to protect the
environment and after that the said premises will remain
under observation for the next 30 years, to study the
chemical reactions, if any. That due to the said scientific
reason, the high-tension wire passing over the premises of
the applicant is of great danger to the human life and
environment, as it may cause chemical explosion at any
possible time. Although the applicént immediately informed
to the project in-charge i.e. respondent no. 2 vide letter
dated 29/01/2018, but at that time the respondent No. 2
avoided to receive the same. When the applicant again and

again approached the respondent No. 2 by making personal

visits then the séme was received on 08/02/2018. Copy of -

Said letter is enclosed hereto as Annexure A-9.

. That despite the receipt of the above said letter, the

respondent no. 2 did not replied to the same. The applicant
sent a reminder dated 12.3.2018 to the respondent No. 2,
but all in vain. Thereafter the applicant firally took up the
matter with Executive Director of Power Grid Corporation

India Ltd i.e. respondent No. 1 on 28/03/2018. Copy of

i

—=
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
I.A NO, OF 2021
IN
MA NO. 67 of 2021
IN
ORIGINAL APPLICATION NO. 40/2021

IN THE MATTER OF:

Gujarat Enviro Protection & Infrastructuré
Haryana Private Limited

Powe

..Applieant

Versus

r Grid Corperatien of India Limited and Ors. ... .Respondents

INDEX

S No.

r PagemNo‘

Particulars
- ———d
[
?

1.

Waggn filed on behalf of the Applicaht fg? H—Ql 9

amendment of the captioned Original Applicatien |

documents. !

alogwith placing on record additional

Annexure A:14 '
2023
Copy of swrvey repert dated 07.08.202i (prepared
|

by Tep Su¥vey (indig) Pvt. Ltd). |
- -

3.

Annexure A:13 |

A 60py of the guidelines dated Apn’l, 2017 issued
by the CPCB.

24=4%4

THROUGH

13D, NILGIRI Ill, SECTOR N

HLACE:- Delhi .‘ .
PATE:- 27.09.2021 NOIDA (UTTAR PRADESH) - 201301l
(M= 91 95401395838

AN b
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only now that the same stands breached on account of the actions of

Respondent No. 1 and 2.

F. Because the Applicant’s facility for treating hazardous waste is one
of national importance since it has been earmarked specifically to
treat the hazardous waste generated from industries situated in the
State of Haryana and hence the passing of high-tension electrical
wires over the premises of the Applicant is extremely hazardous as it

endangers the lives of the employees employed in the said TSDF.

G. Because the maintenance of a buffer zone in the installation of high-
tension wires/towers is imperative to the safety of the TSDF and the
personnel operating the same, since the radiation emitting from the
said high tension wires/towers is in a radius of 15 meters both
vertically and horizontally and during the monsoon, the diameter of
the radiation further enhances upto an additional 5 meters which
may prove fatal to human life. Furthermore, the life of the secured

—
landfill site is stated to be of 30 years during which the landfill is

filled upto the ground level, and is further enhanced till the height of

about 5 meters aﬁér the period of 30 years, just to protect the

environment and to know if there is any adverse chemical reaction.

Hence, the high-tension wire passing over the premises of the
Applicant including installation of high tension tower in close
proximity of the TSDF in violation of the buffer zone is of great

danger to the human life and environment, as it may cause chemical

explosion at any possible time.
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H. Because that despite multiple correspondences by the Applicant, the
Respondents, have failed to divert the high voltage transmission

lines/tower to a safe distance.

1. Because by allowing the Respondents to install such high-tension
electrical line/tower over the premises of the Applicant may result

into a disastrous explosion thereby endangering human lives.

J. Because on account of the aforesaid grounds, the Respondent No. 6

-

ought not have permitted the Respondent Nos. 1 and 2 to install High
Tension Electrical transmission lines/tower over the landfill site of
the Applicant knowing that it would encroach into the buffer zone of
a TSDF, without atleast taking into consideration the objections and

implications on the TSDF, and in turn the environment and public at

large.

K. Because the height of the TSDF is at present 6.1 meters, and as and

—

when it will be fully loaded it will reach around 7.5 meters, which
S—————

will cause disturbance to the workforce while operating the TSDF on

account of its proximity to the high tension lines installed by the

Respondent Nos. 1 & 2.

4., That in view of the forgoing, the Applicant may therefore kindly be
permitted to amend the prayer of the captioned Original Application
by substituting the prayer under paragraph 1:

“]. Pass an order against the Respondents and direct them to
relocate the high transmission electric overhead lines and tower

outside the buffer zone as per the guidelines issued by the CPCB”,

83
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- . 84
@ Initial unloaded tension ... 35 per cent -
'(if)  Final unloaded tension . ....... 25 per centAnnnexure-Xli

Provided that for the conductors having a cross section of a generally

triangular shape, such as conductors composed of 3-wires, the final unloaded

¥ , tension at 32° C shall not exceed thirty per cent of the ultimate tensile strength of
such conductor.

4 ' (8) For the purpose of caleniating the factors of safety in sub-regﬁlation (2), the
following conditions shall be observed, namely:- :

(i) the maximum wind pressure shall be as speciﬁed in the relevant Indian
Standards; '

s (ii) for cylindrical » dies the effective area shall be taken as full projected.
area exposed to wind pressure; and '

. . (ifiy the maximum and minimum témperat_ﬁres shall be such as specified in
the relevant Indian Standards.

¥ (9) Notwithstanding anything contained in sub-regulation (2) to (8) in localities
where overhead lines are liable to accumulations of ice or snow, the load and
permissible stresses on the structural members, conductors and ground wire of self

¢ B , supporting steel lattice towers for overhead . transmission lines shall be in
accordance. with the specifications laid down, from time to time, by the Bureau of
Indian Standards or as specified by Appropriate Government, by order in writing.

58. Clearance above ground of the lowest conductor of overhead lines.- (1) No
conductor of an overhead line, including service lines, erected across a strect shall
at any part thereof be at a height of less than- ' ' o

(i) = for lines of voltage not exceeding 650 Volts - 5.8 metres
(iiy  for lines of voltage exceeding 650 Volts but o
not exceeding 33 kV’ _ - 6.1 metres

(2) No 6onductor of an overhead line, including service lines, erected along any
street shall at any part thereof be at a height less than-

) for lines of voltage not exceeding 650 Volts - 5.5 metres
* - (i)  forlines of voltage exceeding 650 Volts but '
not exceeding 33 kV : - 5.8 metres
' " (3) No conductor of an overhead line including service lines, erected elsewhere
than along or across any street shall be at a height less than - _ '
(i) for lines of voltage upto and including - 4.6 metres
11,000 Volts,if bare

- () for lines of voltage upto and including - 4.0 metres
) - 11,000 Volts, if insulated : ’

(iii) ~ forlines of voltage exceediﬁg 11,000 Volis - 5.2 metres
. but not exceeding 33 kV '
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THE GAZETTE OF INDIA : EXTRAORDINARY - [Part II—SEc. 4]
(4) For lines of voltage excéeding 33 kV the clearaﬁce above ground shall not be
* less than 5.2 metres plus 0.3 metre for every 33,000 Volts or part thereof by which
the voltage of the line exceeds 33,000 Volts; ' :
Provided that the minimum c_learande'along or across any street shall not
be less than 6.1 metres. ' o
(5) For High Voltage Direct Current (HVDC) lines, the clearance above ground
shall not be less than:- _ , S '
SINo. DC Voltage(kV) Ground Clearance (mtrs.)
1.~ 100kV o 6.1
2 200 kV : 7.3
3 300kV 85
4. 400kV _ 94 -
5 500 kV E - 106 -
6 600kV. 11.8
7 800 kV : 13.9
(6) Ground clearances shall be as specified in schedule-X.
59. Clearance between conductors and trolley wires- (1) No conductor of an
~overhead line crossing a tramway or trolley bus route using trolley wires shall
have less than the following clearances above any trolley wire-
- () lines of voltage not exceeding 650 Volts - 1.2 metres
* Provided that where an insﬁlated conductor- sﬁspended from a bearer
wire crosses over a trolley wire the minimum clearance for such insulated
conductor shall be 0.6 metre. : ' '
(i) - lines of voltage exceeding 650 Volts - 1.8 metres
"~ up to and including 11,000 Volts
.‘_/ : :
(iify  lines of voltage exceeding 11,000 Volts - 2.5 metres
. but not exceeding33,000 Volts . .
(iv) * lines of voltage exceeding 33 kV - 3.0 metres

(2) In any case of a crossing specified in sub-regulation (1); whoever lays his ling

later in time, shall provide the clearance between his own line and the line which’

will be crossed in accordance with the provisions of the said sub-regulation:

Provided that if the later entrant is the owner of the lower line and is not
able to provide adequate clearance, he shall bear the cost for modification of the
upper line so as to comply with this sub-regulation. '

- ~
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61.

" Clearsnce from buiiidings_ of lines of voltage and service lines not exceeding
650 Volts.- (1) An overhead line shall not cross over an existing building as far as

possible and no build\mg shall be constructed under an existing overhead line.

(2) Where an overhead line of 7v01tage not exceeding 650 V passes above or
adjacent to or terminates on any building, the following minimum clearances
from any accessible point, on the basis of maximum sag, shall be observed,
namely:- ‘ ' '

(i) forany flat roof, open balcony, varandah roof and lean-to-roof-

(a) when the line passes above the building a vertical clearancé of 2.5
metres from the highest point, and *

(b) when the line passes adjacent to the building 2 horizontal clearance
of 1.2 metres from the nearest point, and

(ii) - for pitched roof-

" (a) when the line passes above the building a vertical clearance of 2.5 -

metres  immediately under the line, and

- (b) when the line passes adjacent to the building a }llor'i'zontal clearance

of 1.2 metres.

(3) Any conductor 0 situated as to have a clearance less than that specified above
shall be adequately insulated and shall be attached at suitable intervals to a bare
carthed bearer wire having a breaking strength of not less than 3 50 kg.

(4) The horizontal cleérance shall be measured -when the line is at a maximum
deflection from the vertical due to wind pressure. S

(5) Vertical and horizontal clearances shall be as specified in schedule-X.

Explanation:- For the purpose of this regulation, the expression “building” shall be
deemed to include any structure, whether permanent or temporary.

Clearances from buildings of Lines of voltage exceeding 650 V.- (1) An
overhead line shall not cross over an existing building as far as possible and no

building shall be constructed under an existing ovethead line. -

(2) Where ani overhead line of voltage exceeding 650 V passes above or adjacent

“to any building or part of a building it shall have on the basis of maximum sag a-

vertical clearance above the highest part of the building immediately under such
line, of not less than- o : _

(i) for lines of voltages exceeding 650 Volts - 3.7 metres
upto-and including 33,000 Volts -

(ii)for lines of voltages exceeding 33 kV -3.7 metres plus 0.30 metre
' : * for every additional 33,000
Volts or part thereof.
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